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Title: Further discussion on the Constitution (One Hundred and Twenty-Firs t Amendment) Bill, 2014 (Insertion of new articles 124A, 124B and
124C) The National Judicial Appointments Commission Bill, 2014 (Bill Passed).

HON. SPEAKER: Now, we shall take up Item Nos. 26 & 27. Hon. Minister to continue.

13.03A% hrs (Hon. Deputy Speaker /n the Chair)

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY AND MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
Hon. Deputy Speaker, Sir; it is indeed a singular honour for me that immediately after your election, I had the privilege to address you, and continue
with this proceedings. I feel singularly honoured.

Yesterday, I had very briefly begun. Today, when I am sitting here, addressing the concerns raised.

HON. DEPUTY-SPEAKER: Hon. Members, order please. Hon. Minister is on his legs. It is a very important Bill and the Minister is replying. I would
request all the hon. Members to take their seats. I don't want anybody to stand here.

...( Interruptions)

SHRI RAVI SHANKAR PRASAD: Sir, as I had said yesterday, the entire House had shown great consensus. Sir, I had already said yesterday that I
thank all the leaders of Palitical Parties, hon. the Prime Minister of India who gave me the advice to initiate the process pending for the last 20 years.
I thank Madam Sonia Gandhi and all the leaders of the Opposition, Mulayam Singh Yadav ji; Madam Mayawati ji; hon. the Chief Minister of Tamil
Nadu, Madam Jayalalitha; of West Bengal Madam Mamata ji; Shri Naveen babu; Sharad Yadav ji....(Interruptions) Therefore, the entire House has
shown consensus. I am grateful to all of them.

Sir, now I come to the specific issues raised. I will go one by one, very quickly without taking names to save time. Many hon. Members have raised

the issue of composition as to why 6 members. Here I would like to say that the 67t Amendment Bill, 1990 proposed 5 members. The next one,
1998 proposal gave 7 members. The National Commission to Review the Constitution of Justice Venkatachaliah in 2002 proposed 5 members. The

National Judicial Commission — 98™ Amendment Bill, 2003 — proposed 7 members, the Administrative Reforms Commission headed by Veerappa
Moily jiproposed 8 Members headed by the Vice-President, the Prime Minister, the Speaker, the CJI, the Law Minister and the two leaders of
Opposition. And the last year's Bill proposed 6 members. Therefore, taking into account all these developments, we have kept 6 members.
Therefore, that has to be considered. Two eminent persons are to be appointed by the Prime Minister, by the Chief Justice of India, the Leader of
Opposition, the Leader of the largest Political Party in Opposition. Therefore, high-ranked people are going to appoint two eminent persons. I am
sure, the two eminent persons will be the best available and in the collective judgement they will take a call. Regulations also give that right under
the Constitution. It can also be framed. But as a Parliamentarian, as a Law Minister, I think, I will trust the collective judgement of the three eminent
persons maore.

The second question has come about composition as to why the rotation issue has been ignored. I would like to explain that very briefly.
Ramwvilas Paswan Ji, in his own style, responded to that. We have got one woman from OBC or SC or ST or minority. If we say by rotation, then the
term of one can come after 12 years because three years will be the term of one member not subject to re-nomination. You see the flexibility. We
can have a very eminent woman from the minority community, as Ramvilas Paswan ji has said in his speech. We can have a very eminent woman
from the OBC community or the SC community. Who knows? We can have a Law Minister as a woman in future. You are making a Constitution
Amendment. Who knows? You can have a Chief Justice of India as a woman or from minority community. Therefore, let this flexibility be available in
the light of compaosition there that three persons be the Prime Minister, the Chief Justice of India and the Leader of Opposition or the Leader of the
largest Political Party in Opposition. You have the flexibility to have one of these groups which shall be there. In that view, the rotation issue is not
there. I hope this House will appreciate that.

Now I come to the next issue. Many hon. Members from the AIADMK said, Dharmendra ji'also said, about the State Commission. That is an issue I
would like to clarify. It may be constitutionally vulnerable because under article 214, the Governor does not appoint, the President appoints even the
High Court Judges. Under Entry 77 and 78 of List 1 of Seventh Schedule, the power is only with the Government of India. Therefore, if we have a
State Commission only for recommending for appointment, there may be a problem....(Interruptions)
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SHRI RAVI SHANKAR PRASAD: What I am saying, hon. Deputy Speaker, Sir, is that if Shri Dharmendra Yadav will see the regulations, it very clearly
says that the Commission shall elicit in writing the views of the Governor and the Chief Minister of the State concerned before making such
recommendation in such manner as maybe specified by regulations. vae & & & zam & Rp amorefter o #idft, aorfter semre @ fifiaa #oaer gt Bryfes &
ary 3 anwe) ag Riedset feren gan &) sAfee 331 w3 @18 Riorn oidl 8ofl anfgy,

Therefore, in that view of the matter, I would also like to request my friends from AIADMK party to consider withdrawing their amendment
which is for the purposes of State Commission because the interest of the State is completely safe. I totally agree with the observations made. I can
tell you that initially we had named only the Governor. But, no, we realized in the Cabinet that we need to give the Chief Minister also to make it very
clear and the Governor has to act on the aid and advice of the Chief Minister. That is the scheme of the Constitution. That is very clear. Therefore, I
would request the hon. Members from AIADMK to consider withdrawing this amendment in view of my clarification.
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Shri Veerappa Moily raised two issues. He asked as to why these two members, if they disapprove the recommendation, will not be carried
out. It is a six-member Commission. Veerappa Moilyji may be knowing as he is the former Law Minister of India. So many recommendations came to
him which now comes to me where a judge is also deferred. One is a dissenter and two is a voice of reason to be considered out of six. I am not
saying all this. There is a judgment of 1998 of the Supreme Court whereby the special reference was made. This was before nine judges of the
Supreme Court. This was reported in 1998, Volume VII SCC and the page is 739. I would like to read it for Shri Veerappa Moilyji. It says;

"Normally, the collegiums should make its recommendation on the basis of consensus but in case of difference of opinion no one would
be appointed if the CJI dissents. If two or more members of the collegiums dissent, CJI should not persist with the recommendations. "

Even in the Judgement or in the editorial note, it is there. The point I am saying is that if the members of four collegium are being given respect that
if two decide to oppose, do not persist. Why should not the National Judicial Commission have the same provision, namely, if two members persist,
do not recommend? I do not understand this whole question of veto. Who knows, two judges may oppose; who knows, the Law Minister and the CJI
may together oppose; and who knows, one of the members and one of the judges may oppose? Therefore, a lot of flexibility is available but this
provision of two members dissent is also in operation, as I told you, in the earlier collegium system.

Shri Veerappa Moilyji has raised one more issue. I would like to address that. In Clause VII of the Bill, I had kept a provision that if the President of
India, constitutionally speaking, decides to refer the recommendation for reconsideration in that event the decision must be unanimous. Here there is
an objection that it may be open to abuse that the Government would like to again try to influence. I would like to clarify this House, hon. Deputy-
Speaker, Sir, that the Government has got no such intention. If the President of India, as the highest constitutional authority, thinks that there are
reasons, then it may be considered by the Commission, and let the Committee take a unanimous view because if two members can feel that way, if
you want to reiterate the advice of the President. But, Sir, I have taken his point. Giving due consideration to his advice, I propose to move an official
amendment, and because of shortage of time, I have not been able to circulate. I will just read it to all the Members of this House. Sir, I will do it
separately.

Shri Veerappa Moaily ji, I have to follow certain procedures. When I come to the Bill, I will have to move it, and I will just do that.

As far as this amendment is concerned, the sum and substance is this. I will move it formally later on. Let me explain to you and to the House as to
what is that. If the President recommends back the reference of the Commission for reconsideration, the Commission shall act in the same manner
as they do while appointing the High Court and the Supreme Court judges. That means, the same procedure shall be followed, namely, if two
members are not supportive of it, you will not consider or other manners laid down by the regulations. Therefore, the plea of unanimity is no more
being insisted. I must indicate that. Shri Veerappa Moily ji requested, I considered and I have agreed for that. I would like to tell that to the House.

Now, I come to the other issue. Shri Bhartruhari Mahtab is not here. He raised the issue, why not the Legislature be consulted. It is quite a valid
point. In many parts of the world, you have the Legislature confirming this. But I would like to quote Ambedkar again. In 1950, this provision was
there. Shri Ambedkar said: "No. If we are not giving a veto to the President, we cannot give a veto to the House also, we cannot give a veto to the
Chief Justice of India also because if this kind of situation comes, it may be open to a lot of pressures, pulls and political considerations.

I would like to convey to this House - there was a view — that while making this new process, the Government also must give names, the
State Government and the Central Government must also give names. But we have avoided that for the simple reason the sanctity of the institution
of judiciary is to be maintained. Yes, there are forums to convey their names. The names will be considered by the Chief Justice, by the Chief
Minister, by the Governor, and their views will be taken.

Now, I come to the other issue, that is, about the primacy of judiciary. I think, Shri Veerappa Moily raised some issue and someone else raised this
issue. Even in the present Bill, the primacy of judiciary is very much there. Let me recount that the Chief Justice of India is the Head of the
Commission. Two senior most judges are there. The Chief Justice is a part of the team consisting of the Prime Minister, the Chief Justice, and the
Leader of Opposition or the largest single Party in Opposition to select two eminent members. The names are set in motion by the Chief Justice of
the High Court concerned. Therefore, everywhere the primacy of judiciary is there. But, yes, what is the difference? Consultation has been made
more meaningful. I would like to say this while recognizing the importance and sanctity of judiciary.
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afis @ ga1 @) Therefore, it is better to have some mandatory provisions. As you have said, you are bringing some amendments, as Moilyji pointed
out and you agreed. For this also, you make some mandatory provisions so that it will be all right.

SHRI RAVI SHANKAR PRASAD: As I told, hon. Deputy-Speaker; Sir, in the present memorandum of the pracedure itself, in the collegiums system it
is there. When the regulation will be there, certainly, it will be considered.

But with his wide experience, Khargeji, let me tell you, it depends ultimately upon the commitment of the people concerned. In our Government
though there is no 33 per cent reservations, but kindly see in the Cabinet how many women Ministers are there. Let him just recount them. Sushma
Swaraji is there; Maneka Gandhiji is there; Uma Bharati is there; Smriti Irani is there; Harsimrat Kaur is there; Nirmala Sitharaman is there. All are
holding important portfolios. Why not?

13.22 hrs (Hon. Speaker in the Chair)
Therefore, if the nominee process is alive to those considerations, I am sure it will be taken care of.

Madam, I am very sorry. Hon. Speaker is also a woman. Therefore, this kind of respect we have given. Surely, when it comes to appointment
of Judges, we will surely take this into account.

You are talking of reservation in the Judiciary. That is a larger issue. We will have to consider it separately.

Now, Sir, I come to what Ram Vilasji stated about All India Judicial Service. Many of other Members also stated this. Hon. Veerappa Moilyji is a
former Law Minister of India, would know it. Ram Vilasji, this is an issue, which has been pending for the last 40 years. Many States agree and many
States do not agree. They say, it is an attack on federal principle. I also see the point, which you stated, if there are brilliant law graduates, after
eight to nine years of practice, they can become Additional District Judges straightaway and District Judges including from reserved category, and
also become High Court Judges. But the existing Judiciary in the States oppose it saying: "why are you killing my rights?" The Chief Minister also
says: "It is my right as a federal Chief Minister. Why is there an All India Service apart from IAS and IPS?"

So, these are issues which have to be clarified and considered. I take on board your concerns. I know Veerappa Moily Ji also knows how it has been
pending for the last so many years. But I will try to ensure that a consensus is built on this issue and this I would like to assure the House.

Now, I would like to share with this House one important fact. How do we work? Why should we have this impression that Judiciary and Executive
will always have differences of opinion? Let me tell this House that so many Tribunals' Chairmen are appointed. There are about 8-9
Tribunals&€"Central Administrative Tribunal, SEBI Appellate Tribunal, Competition Appellate Tribunal, Debt Recovery Tribunal and others. All is
headed by retired judges and executive members, retired Secretaries or other eminent people. How are they appointed? They are appointed by the
nominee of the Chief Justice of India, Secretary, Department of Law, Finance Secretary and Secretary of DoPT. Have you ever heard the case that
the view of the nominee of the Chief Justice of India has been ignored? No, we have been working so satisfactorily. Therefore, there is no reason for
all these apprehensions.

The National Judicial Commission will have matured people. The CJI, two senior-most judges, the Law Minister of India, two eminent personsa€”all
are matured senior people. Surely, they will work in coordination. The larger objective would be that those who are the best must be appointed as
judge of the Supreme Court and High Courts and the voices of those who are ignored must also come in the judicial appointment. I am sure they will
work collectively.

I think Mr. Kalyan Banerjee is not here. Bandyopadhyay Ji, he raised an issue about seniority of judges. Yes, I agree with his concern. Many of
the good High Court Chief Justices have not been promoted in the collegium system. I am speaking less as the Law Minister of India, more as a
senior lawyer and as a concerned citizen that many of the eminent judges of the High Courts and the Chief Justices, who could have been elevated,
were not elevated. Why? There is no answer. He talked about Mr. Bhattacharya. He is a brilliant judge. He ought to have been promoted. But the
seniority will have to be considered, apart from the High Court and also the region. Suppose in Mumbai or in Kolkata or in Delhi, there are senior
judges. Should we see that only judges from these High Courts go to the Supreme Court? Or, there must be a system where judges from the entire
country are also reflected. Therefore, we will have to be a little flexible. Therefore, I have said, yes, apart from seniority while appointing judges of
the Supreme Court, ability and merit should also be considered.

It should not be a case of seniority. Madam, Advani Ji is also here. He is very well read in Constitutional affairs. I would like to inform this
House that Mr. R. Krishna Iyer was brought to the Supreme Court. He was seventh in the order of seniority, yet, he was brought. What a brilliant
judge he became. I know many good judges could not come. Mohammed Carim Chagla was chief for 11 years in Bombay High Court. He could not
come to the Supreme Court. I know G.P. Singh whom talked about. I talked about Justice Jagmohan Lal Sinha who gave the historic judgement of
Allahabad High Court about the election of Indira Gandhi. He could not come to the Supreme Court. Therefore, we know of good judges who could
not come to the Supreme Court. Therefore, it is very important that apart from seniority, the ability and merit of High Court judges must be properly
considered for elevation to the Supreme Court of India. I am sure the Commission will take care of that. Therefore, this provision is there.



As far as appointment of lawyer is concerned, there have been good and eminent lawyers but hardly four have been appointed. I would like
that let good lawyers also come to the Supreme Court of India.

Similarly, in the case of High Courts, let me make some general observation today because it is very important. What happens? Mr. Kalyan Banerjee
rightly raised that issue. Suppose a good lawyer, who is 48 years old, is not considered at the right time, and a lawyer, who is 46 years old, is
appointed earlier but not outstanding as he is, he says, why should I join now? I will become junior. Let me remain in practice. Therefore, while
appointing judges, I am sure the Commission headed by the Chief Justice of India would consider that eminent, promising, young lawyers of integrity
and ability are made judges at the right time so that they are able to serve the institution. It is indeed very important and I would like to emphasise
it.

The second issue is, while considering these appointments, the nature of whole architecture, which we have brought about, will be working in a
manner that there is a proper balance of opinion and consideration of each other views, giving due primacy to the views of the Chief Justice of India
and two senior most judges.

Madam Speaker, let me say something very interesting. Before 1993, the Executive had an important role. We all know that. In the S.P. Gupta case,

the Supreme Court said, Executive's role is 'primacy’. But, let me say something. Right from 26" of January, 1950 till 1993, some of the finest judges
of India — Supreme Court and High Courts — came from the earlier system. Some missed out also. Can we say today, Mr. Veerappa Moily, that after
1993 in the collegium system we have got the best judges? Obviously, there have been very good judges, very good Chief Justices, I must
acknowledge it. But, if we say that in the collegium system all good judges have come, I think that claim we cannot make.

This is not that this need for change is something a decision of our Government only. As I said earlier, while introducing the Bill, for 20 years this has
been pending. Five to six Commissions, including the Administrative Reforms Commission headed by Mr. Veerappa Moily and so many Constitution
Review Commissions have recommended it. Even the views of Shri Venkatachaliah, the former Chief Justice of India, who headed the Constitution
Review Commission, are there. The Law Commission's view is there. Therefore, it is a collective exercise in existence for the last 20 years, which
was saying to change the collegium system.

Now, I have two short points, before I conclude. Someone said, how the Commission will take this load. Mr. Premachandran has moved the
amendment, 'make the Registrar General'. I would request you to withdraw your amendment for the following reasons. The Secretary, Justice has
been made the Member and not the Convener because all the information come to the Secretary, Justice about the working of the High Courts all
over the country. For smooth functioning of the Commission, it is very important that the Justice, Secretary must be there.

The other issue stated is about making it a permanent body. If we make a permanent body, then there will be some retired judges. I would request
those Members to consider that the sitting Chief Justice is the head of the Judiciary. The two senior most judges are important and they all come to
that. The sitting Chief Justice of the High Court is important. apr s @@d fs sor 29ft @ G5 @2 v G dist gonal, Ml 3oib &1 ol awn don, sAfere a6 g
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Hon. Speaker, Madam, with these words, I conclude.

SHRI N.K. PREMACHANDRAN: Madam, the hon. Minister misunderstood the amendment, which I have proposed. My amendment is not in respect of
the appointment of Secretary to the Commission. My amendment is in respect of reporting of vacancies. We are not moving the amendments now. In
clause 4 of the Bill, it is mentioned that the Central Government shall within a period 30 days, intimate the vacancies to the Commission. My point is
that we should maintain the separation of the Judiciary. The Bill should give a message that independence of the Judiciary is maintained by the
Legislature. Why should the Central Government report the vacancies to the Judicial Appointment Commission? Let the Judiciary recommend it. So, it
is a small and harmless amendment. But the message is very clear. The Central Government is taking the entire powers to report the vacancies to
the Judicial Appointments Commission to fill the vacancies. It should be that the Judiciary has to say that such and such vacancies are there, which
need to be filled. That reporting right should be given to the Judiciary. Then only we can say that the Judiciary is separate and the Executive is
separate. That is my amendment. It is just to prove the intention of the Legislature.

SHRI RAVI SHANKAR PRASAD: I think, Shri Premachandran, you would know that I am also the former Law Minister of India and Shri Moily is also
sitting here.

The Justice Department maintains the entire list of the judges of India of who is retiring when, not from now but since 1950. It is more than, I would
say, 64 years. By the way, will the independence of the Judiciary be sanctified only when Registrar is given the reporting authority? This House
yesterday has confirmed so openly that this House respects the independence of the Judiciary. That assurance is more important and not the
reporting of the Registrar. I would like to say that. Therefore, I think that you need to withdraw that.

Madam, I think, I have replied to all the other issues raised by the Members. I have not taken the names, but let me repeat that with profound
respect, I thank all the Members who have participated. We have seen the collective consensus which has emerged in the House about the entire
functioning and the entire need of it. I salute the Members. Let a message go to the country that the polity of India reflected by this greatest
institution of Indian democracy is one for independence and integrity of Judiciary, but surely, the system of appointment needs to be changed.

With these words, I would move the Constitution (Amendment) Bill and the amendment for the kind consideration of the House.

SHRI BHARTRUHARI MAHTAB: Madam, my query relates to the National Judicial Appointment Commission Bill. It is about clause 7 where the power
of President to require reconsideration has been given. I would like to read those two paragraphs and put that question. It reads:

"Provided that the President may, if considered necessary, require the Commission to reconsider, either generally or otherwise, the
recommendations made by it."



There is another proviso which reads:

"Provided the Commission makes unanimous recommendation after reconsiderationa€]. "

The point which I had made in my speech yesterday was relating to independence of Judiciary and that it should be maintained. In that,
following the independence of the Judiciary, Shri Moily had mentioned about the issue of veto. I want to extend that question a little bit. I hope that
the Minister is considering or will come up with certain clarifications in that regard. Is it not true that once hon. President sends the recommendation
of the National Judicial Appointments Commission for reconsideration and there is no consensus on the list, the recommendation becomes
infructuous because once the word 'consensus' is there, it means that even if one single member disagrees, it is not consensus. In that respect, I
would like to know whether the recommendation of the Chief Justice of India is also dropped. How are they going to correct that? Here, the
independence of Judiciary also is being compromised.

SHRI RAVI SHANKAR PRASAD: Hon. Mahtabji, you are a very distinguished friend and hon. Member. You were not here when I was explaining. I
have explained that I am going to amend that particular provision.

SHRI BHARTRUHARI MAHTAB: I was present. You did not explain. You were advised not to.
SHRI RAVI SHANKAR PRASAD: I had explained that. Let me just repeat what I said.

I conveyed my appreciation to Shri Veerappa Moily. He had raised it and you had also raised. 1 had proposed in the Bill that the views of the
President must be given due consideration. If you want to reject his view, then come with a unanimous recommendation. There is no element of
veto at all. I was talking about the President of India, not the Law Minister. Seeing the views of the House, I will just move an official amendment
stating inter alia that if the President sends a request for reconsideration, then such request shall be considered in the same manner as in Section 5
and Section 6. Therefore, unanimity issue goes and if two members say 'no', it will be considered. I have explained it about the collegium's view
also.

SHRI BHARTRUHARI MAHTAB: If there is a single member who says 'no'.
SHRI RAVI SHANKAR PRASAD: A single member becomes a dissenter; two members become a weight in six. This is how you have to see it.

HON. SPEAKER: Firstly, before I put the motion for consideration of the Constitution (One Hundred and Twenty-First Amendment) Bill, 2014 to the
vote of the House, I may inform the House that this being a Constitution {Amendment) Bill, voting has to be by Division. Since Division Numbers
have not been allotted, the Division shall take place by distribution of slips to the Members.

So, let the Lobbies be cleared --
Now, the Lobbies have been cleared.

Now, the Secretary-General will inform about the procedure of voting by distribution of slips. fessr adlds 31 difdsr aseft 2, AAsedt Sierzer 3MUD! AdAs), el A
el

ANNOUNCEMENT RE: AUTOMATIC VOTE
RECORDING SYSTEM

SECRETARY-GENERAL: I have to inform the hon. Members that as the Division Numbers have not so far been allotted to members, it is not possible
to hold the Division by the Automatic Vote Recording machine. Division will now take place under rule 367 AA by distribution of slips.

Members will be supplied at their seats with 'Aye/No" printed slips for recording their votes. 'Aye' slips are printed on one side in green, both in
English and Hindi and 'No' in red on its reverse. On the slips, members may kindly record votes of their choice by signing and writing legibly their
names, Identity card numbers, constituency and State/Union Territory and date at the place specified on the slip. Members who desire to record
‘Abstention’ may ask for the 'Abstention’ (yellow colour) slip. Immediately after recording their vote, each member should pass on the slip to the
Division Officer who will come to their seat to collect the same for handing over to the Officers at the Table. Members are requested to fill in only
one slip for Division.

Members are also requested not to leave their seats till the slips are collected by the Division Officers.
14.00 hrs
HON. SPEAKER: The question is:

"That the Bill further to amend the Constitution of India be taken into consideration."

The Lok Sabha divided:



DIVISION No. -I AYES 14.05 h

Adityanath, Yogi

Adsul, Shri Anandrao

Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.

Ali, Shri Idris

Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.

Anwar, Shri Tariq

Azad, Shri Kirti

Badal, Shrimati Harsimrat Kaur
Bais, Shri Ramesh

Baite, Shri Thangso

Bala, Shrimati Anju

Balyan, Dr. Sanjeev
Bandyopadhyay, Shri Sudip
Banerjee, Shri Abhishek
Basheer, Shri E. T. Mohammad
Bhagat, Shri Bodh Singh
Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma

Bhole, Shri Devendra Singh
Bhuria, Shri Dileep Singh
Bidhuri, Shri Ramesh

Biju, Shri P. K.

Birla, Shri Om

Bohra, Shri Ramcharan

Bose, Prof. Sugata

Brahmpura, Shri Ranjit Singh
Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.

Chaudhary, Shri Pankaj



Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chauhan, Shri Devusinh

Chavan, Shri Harishchandra
Chhotelal, Shri

Choubey, Shri Ashwini Kumar
Choudhary, Shri Babulal
Chowdhury, Shri Adhir Ranjan
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Dastidar, Dr. Kakoli Ghosh
Dattatreya, Shri Bandaru

De, Dr. Ratna (Nag)

Deka, Shri Ramen

Deo, Shri Arka Keshari

Deo, Shri Kalikesh N. Singh

Dev, Kumari Sushmita

Devi, Shrimati Rama

Devi, Shrimati Veena

Dhotre, Shri Sanjay

Dohre, Shri Ashok Kumar

Dubey, Shri Nishikant

Dwivedi, Shri Harishchandra alias Harish
Gaddigoudar, Shri P.C.

Gaikwad, Prof. Ravindra Vishwanath
Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Feroze Varun

Gandhi, Shrimati Maneka Sanjay
Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar

Gavit, Dr. Heena Vijaykumar
Gawali, Shrimati Bhavana Pundalikrao
Geete, Shri Anant Gangaram
George, Adv. Joice

Ghubaya, Shri Sher Singh

Giluwa, Shri Laxman

Girri, Shri Maheish

Godse, Shri Hemant Tukaram

Gohain, Shri Rajen



Gurjar, Shri Krishanpal
Hansdak, Shri Vijay Kumar
Haribabu, Dr. Kambhampati
Hazra, Dr. Anupam

Hegde, Shri Anantkumar
Hikaka, Shri Jhina

Jadhav, Shri Sanjay Haribhau
Jaiswal, Dr, Sanjay

Jardosh, Shrimati Darshana Vikram
Jatua, Shri Choudhury Mohan
Jaunapuria, Shri Sukhbir Singh
Jena, Shri Rabindra Kumar
Joshi, Dr. Murli Manohar
Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan

Kaiser, Choudhary Mehboob Ali
Kalvakuntla, Shrimati kavitha
Karandlaje, Kumari Shobha
Karra, Shri Tariq Hameed
Karunakaran, Shri P.

Kashyap, Shri Virender
Kataria, Shri Rattan Lal

Kateel, Shri Nalin Kumar
Katheria, Dr. Ramshankar
Kaushik, Shri Ramesh Chander
Khadse, Shrimati Rakshatai
Khan, Shri Saumitra

Khanduri, Maj. Gen. (Retd.) B.C.
Khanna, Shri Vinod

Kharge, Shri Mallikarjun

Kher, Shrimati Kirron
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Kaushal

Kirtikar, Shri Gajanan

Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Kumar, Dr. Arun

Kumar, Dr. Virendra

Kumar, Kunwar Sarvesh



Kumar, Shri B. Vinod
Kumar, Shri Dharmendra
Kumar, Shri Kaushalendra
Kumar, Shri Shailesh
Kurmar, Shri Shanta
Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Kushwaha, Shri Upendra
Lakhanpal, Shri Raghav
Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben
Mahajan, Shrimati Poonam
Maharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal
Mahato, Shri Bidyut Baran
Mahtab, Shri Bhartruhari
Maijhi, Shri Balbhadra

Mani, Shri Jose K.

Manjhi, Shri Hari

Marabi, Shri Kamal Bhan Singh
Maurya, Shri Keshav Prasad
Meena, Shri Arjun Lal
Meghwal, Shri Arjun Ram
Mishra, Shri Ancop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

Misra, Shri Pinaki

Modi, Shri Narendra

Mohan, Shri M. Murli
Mohapatra, Dr. Sidhant
Moily, Shri M. Veerappa
Mondal, Shri Sunil Kumar
Mufti, Ms. Mehbooba
Mukherjee, Shri Abhijit
Munda, Shri Karia

Nagar, Shri Rodmal

Nagesh, Shri Godam

Naik, Shri Shripad Yesso



Nete, Shri Ashok Mahadeorao
Ninama, Shri Manshankar
Nishad, Shri Ajay

Nishad, Shri Ram Charitra
Nishank, Dr. Ramesh Pokhriyal
QOram, Shri Jual

Paatle, Shrimati Kamla

Pal, Shri Jagdambika

Pandey, Shri Hari Om
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
Paswan, Shri Chhedi
Paswan, Shri Chirag

Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas

Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Prahlad Singh
Patel, Shrimati Anupriya
Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri A.T. Nana

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Poddar, Shrimati Aparupa
Pradhan, Shri Nagendra Kumar
Prasad, Dr. Bhagirath
Pratap, Shri Krishan
Premachandran, Shri N.K.
Radhakrishnan, Shri Pon

Rai, Shri Nityanand

Raj, Dr. Udit

Raj, Shrimati Krishna
Rajbhar, Shri Harinarayan
Rajesh, Shri M. B.

Rajoria, Dr. Manoj

Rajput, Shri Mukesh



Ram, Shri Janak

Ram, Shri Vishnu Dayal
Ramadoss, Dr. Anbumani
Ramchandran, Shri Mullappally
Ranjan, Shrimati Ranjeet

Rao, Shri Muthamsetti Srinivasa [Avanthi]
Rathore, Col. Rajyavardhan
Rathore, Shri Hariom Singh
Raut, Shri Vinayak Bhaurao
Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Reddy, Shri A.P. Jithender
Reddy, Shri Konda Vishweshwar
Reddy, Shri Mekapati Raja Mohan
Reddy, Shri Y. V. Subba

Renuka, Shrimati Butta

Rijiju, Shri Kiren

Rori, Shri Charanjeet Singh

Roy, Prof. Saugata

Rudy, Shri Rajiv Pratap

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sahu, Shri Tamradhwaj

Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

Salim, Shri Mohammad
Sampath, Dr. A.

Sanghamita, Dr. Mamtaz

Sarnia, Shri Naba Kumar
Satpathy, Shri Tathagata
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi
Shanavas, Shri M.1.

Sharma, Shri Ram Kumar
Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shewale, Shri Rahul Ramesh



Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shivajirao, Shri Adhalrao Patil
Shyal, Dr. Bhartiben D.
Simha, Shri Pratap

Singh, Dr. Bhola

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Prabhas Kumar
Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh, Kunwar Bharatendra
Singh, Kunwar Haribansh
Singh, Shri Abhishek

Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Hemendra Chandra
Singh, Shri Hukum

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra
Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Radha Mohan
Singh, Shri Rajnath

Singh, Shri Rajveer

Singh, Shri Rakesh

Singh, Shri Rama Kishore
Singh, Shri Rao Inderjit
Singh, Shri Ravneet

Singh, Shri Satyapal

Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Virendra
ASinha, Shri Jayant

Sinha, Shri Manoj



Sinha, Shri Shatrughan

Solanki, Dr. Kirit P.

Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam

Sule, Shrimati Supriya

Supriyo, Shri Babul

Swain, Shri Ladu Kishore
Swaraj, Shrimati Sushma

Tadas, Shri Ramdas C.

Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tarai, Shrimati Rita

Tasa, Shri Kamakhya Prasad
Teacher, Shrimati P.K. Shreemathi
Teli, Shri Rameshwar

Thakur, Shri Anurag Singh
Tripathi, Shri Sharad

Tumane, Shri Krupal Balaji
Udasi, Shri Shivkumar

Usendi, Shri Vikram

Vardhan, Dr. Harsh

Vasava, Shri Manshukhbhai Dhanjibhai
Vasava, Shri Parbhubhai Nagarbhai
Velagapalli, Shri Varaprasad Rao
Venugopal, Shri K. C.

Verma, Shri Bhanu Pratap Singh
Veerma, Shri Rajesh

Verma, Shrimati Rekha

Wanga, Shri Chintaman Navasha
Yadav, Shri Akshay

Yadav, Shri Dharmendra

Yadav, Shri Hukmdeo Narayan
Yadav, Shri Laxmi Narayan
Yadav, Shri Mulayam Singh
Yadav, Shri Om Prakash

Yadav, Shri Ram Kripal

NIL



ABSTAIN

Arunmozhithevan, Shri A.
Bharathi Mohan, Shri R.K.
Chinnaiyan, Shri S. Selvakumara
Elumalai, Shri V.

Gopal, Dr. K.
Gopalakrishnan, Shri C.
Gopalakrishnan, Shri R.
Hari, Shri G.
Jayavardhan, Dr. J.
Kamaraj, Dr. K.

Kumar, Shri K. Ashok
Kumar, Shri P.
Maragatham, Shrimati K.
Marutharajaa, Shri R. P.
Nagarajan, Shri P.
Natterjee, Shri J.J.T.
Panneerselvam, Shri V.
Parthipan, Shri R.
Prabakaran, Shri K. R. P.
Radhakrishnan, Shri T.
Raajhaa, Shri A. Anwhar
Rajendran, Shri S.
Ramachandran, Shri K. N.
Sathyabama, Shrimati V.
Senguttuvan, Shri B.
Senthilnathan, Shri P. R.
Sundaram, Shri P. R.
Thambidurai, Dr. M.
Udhayakumar, Shri M.
Vanaroja, Shrimati R.
Venkatesh Babu, Shri T. G.
Venugopal, Dr. P.

Vijaya Kumar, Shri S. R.

HON. SPEAKER: The result of the Division is:

Ayes: 315



Noes: Nil
Abstain: 033

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of the members present and
voting.

The motion was adopted.
HON. SPEAKER: The House will now take up clause by clause consideration of the Bill.
oft aifitarsior w591 & a1diGen, cia @1 = den?

HToTallT 31208t & ugcl 2l dlel f&en & @ amst cia gop aidf &len & Hon. Members, Dr. M. Thambidurai does not want to move his amendments to clause 3. As
such, there are no amendments to clauses 2 to 10. If the House agrees, I shall put clauses 2 to 10 together to the vote of the House in which case,
the result of the voting shall be taken as applicable to each clause.

The Lobbies have already been clearedag].
I shall now put clauses 2 to 10 to the vote of the House.
The question is:

"That clauses 2 to 10 stand part of the Bill."

The Lok Sabha divided:

DIVISION No. -II AYES 14.20 hrs.

Adityanath, Yogi

Adsul, Shri Anandrao

Advani, Shri L.K.

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.

Ali, Shri Idris

Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.

Anwar, Shri Tariq

Azad, Shri Kirti

Badal, Shrimati Harsimrat Kaur
Bais, Shri Ramesh

Baite, Shri Thangso

Bala, Shrimati Anju

Balyan, Dr. Sanjeev
Bandyopadhyay, Shri Sudip
Banerjee, Shri Abhishek
Basheer, Shri E. T. Mohammad

Bhagat, Shri Bodh Singh



Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma

Bhole, Shri Devendra Singh
Bhuria, Shri Dileep Singh
Bidhuri, Shri Ramesh

Biju, Shri P. K.

Birla, Shri Om

Bohra, Shri Ramcharan

Bose, Prof. Sugata
Brahmpura, Shri Ranjit Singh
Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chauhan, Shri Devusinh
Chavan, Shri Harishchandra
Chhotelal, Shri

Choubey, Shri Ashwini Kumar
Choudhary, Shri Babulal
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Dastidar, Dr. Kakoli Ghosh
Dattatreya, Shri Bandaru

De, Dr. Ratna (Nag)

Deka, Shri Ramen

Deo, Shri Arka Keshari

Deo, Shri Kalikesh N. Singh
Dev, Kumari Sushmita

Devi, Shrimati Rama

Devi, Shrimati Veena

Dhotre, Shri Sanjay

Dohre, Shri Ashok Kumar
Dubey, Shri Nishikant
Dwivedi, Shri Harishchandra alias Harish
Gaddigoudar, Shri P.C.

Gaikwad, Prof. Ravindra Vishwanath



Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Feroze Varun
Gandhi, Shrimati Maneka Sanjay
Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar
Gawali, Shrimati Bhavana Pundalikrao
Geete, Shri Anant Gangaram
George, Adv. Joice

Ghubaya, Shri Sher Singh
Giluwa, Shri Laxman

Girri, Shri Maheish

Godse, Shri Hemant Tukaram
Gohain, Shri Rajen

Gurjar, Shri Krishanpal

Hansdak, Shri Vijay Kumar
Haribabu, Dr. Kambhampati
Hazra, Dr. Anupam

Hegde, Shri Anantkumar
Hikaka, Shri Jhina

Jadhav, Shri Sanjay Haribhau
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
Jatua, Shri Choudhury Mohan
Jaunapuria, Shri Sukhbir Singh
Jena, Shri Rabindra Kumar
Joshi, Dr. Murli Manohar

Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan

Kaiser, Choudhary Mehboob Al
Kalvakuntla, Shrimati kavitha
Karandlaje, Kumari Shobha
Karra, Shri Tarig Hameed
Karunakaran, Shri P.

Kashyap, Shri Virender

Kataria, Shri Rattan Lal

Kateel, Shri Nalin Kumar

Katheria, Dr. Ramshankar



Kaushik, Shri Ramesh Chander
Khadse, Shrimati Rakshatai
Khan, Shri Saumitra

Khanduri, Maj. Gen. (Retd.) B.C.
Khanna, Shri Vinod

Kharge, Shri Mallikarjun

Kher, Shrimati Kirron
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Kaushal

Kirtikar, Shri Gajanan
Koshyari, Shri Bhagat Singh
Kulaste, Shri Faggan Singh
Kumar, Dr. Arun

Kumar, Dr. Virendra

Kumar, Kunwar Sarvesh
Kumar, Shri B. Vinod

Kumar, Shri Dharmendra
Kumar, Shri Kaushalendra
Kumar, Shri Shailesh

Kumar, Shri Shanta

Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Kushwaha, Shri Upendra
Lakhanpal, Shri Raghav

Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben
Mahajan, Shrimati Poonam
Maharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal

Mahato, Shri Bidyut Baran
Mahtab, Shri Bhartruhari
Majhi, Shri Balbhadra

Mani, Shri Jose K.

Manijhi, Shri Hari

Marabi, Shri Kamal Bhan Singh
Maurya, Shri Keshav Prasad
Meena, Shri Arjun Lal
Meghwal, Shri Arjun Ram
Mishra, Shri Ancop

Mishra, Shri Bhairon Prasad



Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

Misra, Shri Pinaki

Modi, Shri Narendra
Mohan, Shri M. Murli
Mohapatra, Dr. Sidhant
Moily, Shri M. Veerappa
Mondal, Shri Sunil Kumar
Mufti, Ms. Mehbooba
Mukherjee, Shri Abhijit
Munda, Shri Karia

Nagar, Shri Rodmal
Nagesh, Shri Godam
Naik, Shri Shripad Yesso
Nete, Shri Ashok Mahadeorao
Ninama, Shri Manshankar
Nishad, Shri Ajay

Nishad, Shri Ram Charitra

Nishank, Dr. Ramesh Pokhriyal
Oram, Shri Jual

Paatle, Shrimati Kamla

Pal, Shri Jagdambika
Pandey, Shri Hari Om
Pandey, Shri Rajesh
Pandey, Shri Ravindra Kumar
Paswan, Shri Chhedi
Paswan, Shri Chirag
Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas
Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Prahlad Singh
Patel, Shrimati Anupriya
Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri A.T. Nana

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar



Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Poddar, Shrimati Aparupa
Pradhan, Shri Nagendra Kumar
Prasad, Dr. Bhagirath

Pratap, Shri Krishan
Premachandran, Shri N.K.
Radhakrishnan, Shri Pon

Rai, Shri Nityanand

Raj, Dr. Udit

Raj, Shrimati Krishna

Rajbhar, Shri Harinarayan
Rajesh, Shri M. B.

Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Ram, Shri Janak

Ram, Shri Vishnu Dayal
Ramadoss, Dr. Anbumani
Ramchandran, Shri Mullappally
Ranjan, Shrimati Ranjeet

Rao, Shri Muthamsetti Srinivasa [Avanthi]
Rathore, Col. Rajyavardhan
Rathore, Shri Hariom Singh
Raut, Shri Vinayak Bhaurao
Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Reddy, Shri A.P. Jithender
Reddy, Shri Konda Vishweshwar
Reddy, Shri Mekapati Raja Mohan
Reddy, Shri Y. V. Subba
Renuka, Shrimati Butta

Rijiju, Shri Kiren

Rori, Shri Charanjeet Singh
Roy, Prof. Saugata

Rudy, Shri Rajiv Pratap

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sahu, Shri Tamradhwaj

Sai, Shri Vishnu Dev



Saini, Shri Rajkumar

Salim, Shri Mohammad
Sampath, Dr. A.

Sanghamita, Dr. Mamtaz
Sarnia, Shri Naba Kumar
Satpathy, Shri Tathagata
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi
Shanavas, Shri M.1.

Sharma, Shri Ram Kumar
Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shewale, Shri Rahul Ramesh
Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shivajirao, Shri Adhalrao Patil
Shyal, Dr. Bhartiben D.

Simha, Shri Pratap

Singh, Dr. Bhola

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Prabhas Kumar
Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh, Kunwar Bharatendra
Singh, Kunwar Haribansh
Singh, Shri Abhishek

Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Hemendra Chandra
Singh, Shri Hukum

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra



Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Radha Mohan
Singh, Shri Rajnath

Singh, Shri Rajveer

Singh, Shri Rakesh

Singh, Shri Rama Kishore
Singh, Shri Rao Inderjit
Singh, Shri Ravneet

Singh, Shri Satyapal

Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Virendra
A«Sinha, Shri Jayant

Sinha, Shri Manoj

Sinha, Shri Shatrughan
Solanki, Dr. Kirit P.
Somaivya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sule, Shrimati Supriya
Supriyo, Shri Babul

Swain, Shri Ladu Kishore
Swaraj, Shrimati Sushma
Tadas, Shri Ramdas C.
Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
Tarai, Shrimati Rita

Tasa, Shri Kamakhya Prasad
Teacher, Shrimati P.K. Shreemathi
Teli, Shri Rameshwar
Thakur, Shri Anurag Singh
Tripathi, Shri Sharad
Trivedi, Shri Dinesh
Tumane, Shri Krupal Balaji
Udasi, Shri Shivkumar
Usendi, Shri Vikram
Vardhan, Dr. Harsh
Vasava, Shri Manshukhbhai Dhanjibhai

Vasava, Shri Parbhubhai Nagarbhai



Velagapalli, Shri Varaprasad Rao
Venugopal, Shri K. C.

Verma, Shri Bhanu Pratap Singh
Verma, Shri Rajesh

Verma, Shrimati Rekha

Wanga, Shri Chintaman Navasha
Yadav, Shri Akshay

Yadav, Shri Dharmendra

Yadav, Shri Hukmdeo Narayan
Yadav, Shri Laxmi Narayan
Yadav, Shri Mulayam Singh
Yadav, Shri Om Prakash

Yadav, Shri Ram Kripal

NOES

NIL
ABSTAIN

Bharathi Mohan, Shri R.K.
Chinnaiyan, Shri S. Selvakumara
Elumalai, Shri V.

Gopal, Dr. K.
Gopalakrishnan, Shri C.
Gopalakrishnan, Shri R.
Hari, Shri G.
Jayavardhan, Dr. J.
Kamaraj, Dr. K.

Kumar, Shri K. Ashok
Kumar, Shri P.
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HON. SPEAKER: The result of the Division is:
Ayes: 315

Noes: Nil

Abstain: 032

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of the members present and
voting.

The motion was adopted.

Clauses 2 to 10 were added to the Bill.

Clause 1 Short title and commencement.

HON. SPEAKER: There is an amendment to Clause 1. Now, the Minister to move amendment No.1
SHRI RAVI SHANKAR PRASAD: I beg to move:

"Page 1, line 2, --

for"One Hundred and Twenty First"

substitute " Ninety-ninth" (1) "
HAToIOIRT 3IEARL: TSl 3ETsde aa @2 f&em
oft +fer i yrie & Aol awisdic aga we & &
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sifdemer & ol 3 Jifderst & ool @1 avaz fAsdon &, as Son USI 3| Uscl ol Bi3c e o il A 121 e, Sra saor gt wféer & d e g @5 of sifder &
2iolterer df%ar &, gifts w15 uret & van 3, sl seret w1 svar 99 Aon, 32t sy 3 s g Folter w3 32 ) 3€| (cazer)

HON. SPEAKER: The question is:

"Page 1, line 2, --
for"One Hundred and Twenty First"
substitute "Ninety-ninth" (1) "



The motion was adopted.
FTGIOTRT EABT: PUT W2 SN aretofler G a3 3t &, A do Susy) 32 arg didt frerr @y
oft Afer gias? ganE ¢ v A E aera &)
HON. SPEAKER: Let the Lobbies be cleareda€”
Now, the Lobbies have been cleared.
1 shall now put clause 1, as amended, to the vote of the House.
The question is:

"That clause 1, as amended, stand part of the Bill."

The Lok Sabha divided:
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HON. SPEAKER: The result of the Division is:
Ayes: 367

Noes: Nil

Abstain: 035

The Motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of the Members present and
voting.

The motion was adopted,
Clause 1, as amended, was added to the Bill.
The Enacting Formula and the Long Title were added to the Bill.
SHRI RAVI SHANKAR PRASAD: Hon. Speaker, 1 beg to move:
"That the Bill, as amended, be passed.”
HON. SPEAKER: The Lobbies have already been cleared.
The guestion is:
"That the Bill, as amended, be passed.”

The Lok Sabha divided:

DIVISION No. -IV AYES 14.55 hrs.
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Suresh, Shri D.K.
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Teli, Shri Rameshwar

Teni, Shri Ajay Misra

Thakur, Shri Anurag Singh
Tiwari, Shri Manoj

Tomar, Shri Narendra Singh
Tripathi, Shri Sharad
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Veerma, Shri Rajesh

Verma, Shrimati Rekha
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Wanga, Shri Chintaman Navasha
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Yadav, Shri Hukmdeo Narayan
Yadav, Shri Laxmi Narayan
Yadav, Shri Mulayam Singh
Yadav, Shri Om Prakash
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NOES

NIL
ABSTAIN

Bharathi Mohan, Shri R.K.
Chinnaiyan, Shri S. Selvakumara
Elumalai, Shri V.

Gopal, Dr. K.
Gopalakrishnan, Shri C.
Gopalakrishnan, Shri R.
Hari, Shri G.
Jayavardhan, Dr. J.
Kamaraj, Dr. K.

Kumar, Shri K. Ashok
Kumar, Shri P.
Mahendran, Shri C.
Maragatham, Shrimati K.
Marutharajaa, Shri R. P.
Nagarajan, Shri P.
Natterjee, Shri 1.1.T.
Panneerselvam, Shri V.
Parasuraman, Shri K.
Parthipan, Shri R.
Prabakaran, Shri K. R. P.
Radhakrishnan, Shri T.
Raajhaa, Shri A. Anwhar
Rajendran, Shri S.
Ramachandran, Shri K. N.
Sathyabama, Shrimati V.
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Thambidurai, Dr. M.
Udhayakumar, Shri M.
Vanaroja, Shrimati R.
Vasanthi, Shrimati M.
Venkatesh Babu, Shri T. G.
Venugopal, Dr. P.

Vijaya Kumar, Shri S. R.

HON. SPEAKER: The result of the Division is:
Aves: 367
Noes: Nil
Abstain: 035

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of the Members present and
voting.

The Bill, as amended, is passed by the requisite majority, in accordance with the provisions of article 368 of the Constitution.

The motion was adopted.

HON. SPEAKER: I shall now put to the vote of the House the motion for consideration of National Judicial Appointments Commission Bill.
The question is:
"That the Bill to regulate the procedure to be followed by the National Judicial Appointments Commission for recommending persons for

appointment as the Chief Justice of India and other Judges of the Supreme Court and Chief Justices and other Judges of High Courts and
for their transfers and for matters connected therewith or incidental thereto, be taken into consideration.”

The motion was adopted.

HON. SPEAKER: The House will now take up clause by clause consideration of the Bill.
The question is:

"That clauses 2 and 3 stand part of the Bill."

The motion was adopted.

Clauses 2 and 3 were added to the Bill.

HON. SPEAKER: Shri N.K. Premachandran to move amendment Nos.6, 7 and 8. Are you moving?

SHRI N.K. PREMACHANDRAN: In the light of the assurance given by the hon. Minister that the Government has no intention to interfere in the
internal administration of the judiciary, and also in the light of a matter which has been brought to the House that the Department of Justice is well
equipped with the vacancy position of the Judges, I withdraw those three amendments in my name.

HON. SPEAKER: The question is:
"That Clauses 4 to 6 stand part of the Bill."
The motion was adopted.
Clauses 4 to 6 were added to the Bill.

Clause 7 Power of President to require



reconsideration.
Amendment made:

Page 3, forlines 26 and 27,
Substitute

"Provided further that if the Commission, makes a recommendation after reconsideration in accordance with the provisions contained in
sections 5 or 6, the President shall make the appointment accordingly." (9)

(Ravi Shankar Prasad)
HON. SPEKAER: The question is:

"That Clause 7, as amended, stand part of the Bill."
The motion was adopted.
Clause 7, as amended, was added to the Bill.
Clauses 8 to 14 were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

15.00 hrs
HON. SPEAKER: The Minister may now move that the Bill as amended be passed.
SHRI RAVI SHANKAR PRASAD: Madam, I beg to move:

"That the Bill, as amended, be passed."

HON. SPEAKER: The question is:

"That the Bill, as amended, be passed."

The motion was adopted.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY

AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam Speaker, there a discussion about the atrocities against women. We will conclude it.

...(Interruptions) Let the Minister respond to that discussion; then, we will go to the other item. Otherwise it will take more time. If there are other
hon. Members who want to speak I would request the hon. Members who have given their names to please bear in mind that it has been discussed
at length. So, let the Minister respond to that discussion. After that, we will take up the other issues.

HON. SPEAKER: Do you want it after Calling Attention or before that?

SHRI M. VENKAIAH NAIDU: First, we shall have the reply and then the Calling Attention please, Madam. After that we can take up what Shri Kharge
wanted. All of this will be taken up today itself. ...(Interruptions)

#AToTofle 3reagr: Wact Retnd Jomr &, 321 a1 g2l fwer cisy apft A dior &1 aor &)

SHRI MALLIKARJUN KHARGE (GULBARGA): Madam, Calling Attention can be taken up now; immediately after that the other subject can be taken
up. The reply can be given afterwards. That is what you have promised. ...(Inferruptions)

SHRI M. VENKAIAH NAIDU: I have no problem. If you want Calling Attention first and then the next discussion, the Government has no problem. Is
that what you want? ...(Interruptions)

SHRI MALLIKARJUN KHARGE: By raising such questions, do not put me in an embarrassing position. I have already stated what I wanted to say
about the promise made. &€} (Interruptions)

HToTalier are=1gn: dtas &, freems aver & smoem anft wifeier aiderer & a1 &) off findie dtem
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Title: Need to exempt residential colonies as well as vacant land of Defence from obtaining NOC from Ministry of Defence to carry out development
work.

DR. KIRIT SOMAIYA (MUMBAI NORTH EAST): Madam, I call the attention of the Minister of Defence to the following matter of urgent public
importance and request that he may make a statement thereon:

"To exempt residential colonies as well as vacant land of Defence from otaining NOC from Ministry of Defence to carry development
work."

*m02

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF DEFENCE (SHRI ARUN JAITLEY): Madam, the issue of No
Objection Certificate (NOC) for construction on lands adjacent to the Defence Establishments had generated controversy particularly in two cases of
Sukhna and Adarsh Housing Cooperative Society, Mumbai. Various issues involved in these two cases were reviewed and the matter was considered
in detail by the Government in consultation with the Services and other Defence organizations. It was felt that Works of Defence Act, 1903, which
imposes restrictions on the use and enjoyment of land in the vicinity of Defence Establishments, needed comprehensive amendment so as to take
care of security concerns of Defence Forces. Pending amendment in the Works of Defence Act, it was felt necessary to issue instructions in the
interim, to regulate the grant of NOC for construction being undertaken in the vicinity of Defence Establishments. The objective of these instructions
is to strike a balance between the security concerns of the Forces and the right of the public to undertake the construction activities on their land.

2. Instructions issued for grant of NOC for building constructions in the vicinity of Defence Establishment vide Ministry of Defence Letter No.
11026/2/2011 D(lands) dated 18t" May 2011, stipulate the following:

(a) Where local municipal laws require consultation with the Station Commander before a building plan is approved, the Station Commander may
convey his views after seeking approval from the next higher authority not below the rank of a Brigadier or equivalent within four months of the
receipt of such requests or within the specified period if any required by law. Objections/views/NOCs will be conveyed only to the State Government
agencies or to the Municipal authorities, and under no circumstances shall be conveyed to the builders/private parties.

(b) Where local municipal laws do not so require, and the Station Commander feels that any construction coming up within 100 metres (for multi-
storey buildings of more than four storeys the distance shall be 500 metres) radius of the Defence Establishments can be a security hazard, the
Station Commander can convey his objection to the local municipality after seeking approval of the next higher authority in the chain of command. In
case the next higher authority is also convinced, then the Station Commander may convey its objections/views to the local municipality or the State
Government agencies. If the local municipality or the State Government does not take cognizance of the objections, matter may be taken up with the
higher authorities, if need be through Army Headquarters, Ministry of Defence.

(c) Objections/views/NOCs shall not be given by any authority other than Station Commander to the local municipality or the State Government
agencies and shall not be given directly to private parties/builders under any circumstances.

(d) NOCs once issued will not be withdrawn without the approval of the Service Headquarters.

(e) These instructions will not apply where constructions are regulated by the provisions of the existing Acts or Notifications. In such cases
provisions of the concerned Act/Notification will continue to prevail.

3. Following the issue of these instructions references and representations were received by the Ministry of Defence raising several issues about the
guidelines. It has therefore been decided to carry out a comprehensive review of the above guidelines/instructions dated 18.5.2011. The terms of
reference for the review have been circulated to all Service Headquarters and Defence Organizations for obtaining their comments, suggestions and
recommendations for changes if any.
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afdrmer 91 gan &, 33 ferw oft a1l anfdu) apr asi vadfda AQfeier asvofl & an yferr s2orer wize B wner woror & ot asi oft ;ifdr anfde; Ssi ¥erw don, asi 3o saN,
SIveTIer, et JnfS JRema B Rre oft s afde e Rradfd wifdfer @ st s aifdy,

gardt ant s & b wé veemaferonie Yaft E, suftor & smura vw Rradfydt @ifyen & sreaa & wadt ) s 3e1gam da E, spr adl vyl Rar @ o sasnfie § R
SAD SlSIGID cllel 3, A6 a1 ofdl aIdd)) sAD aie Afdfea Riaeif¥t seerciont anar 2, sad e i Rl oif¥si: afée gbn o ¥R 8, odl Prisca @l ge &,
Janenfaes & i@ agal ellel 38 1 arelates &1 351 3 elet uga e, w18 aft el anu 3 f¥emovac ordl & safere sor Seflsll ¥ et v @IS Sisen usen,

SADT G Ut U & b asi et el &t swltel &, Serapt awn gom) a5 &9 Swor &, & @vd ar teft Ferfer andt 3 v omerer @d foremr @oran &, wertasvr, Rra=if¥t &t ass 3
FOIIT & 5131 AU Aol 21 Yeroidf] forart & urt oo gt adt a1 151 veeraferoric ordl @err e, feoclt & gz gféwea @l Siter 3 ot @on Al AeaE S oRe
& 2mer 23RS, @ 599 8 b wiiarur 61 aeie 3 ord a6l Apdr) 51 a3 A AAE e &)

I G Ul Alolofler ASxl o 2am & 5 A ear Brorehl Sarererdt & goft eelt &€ &, 3orchl Sfler sof weeraRionica &5 ool &) snumt @aoll & R Riord Sifter Rsaft
Jfifea Brernf¥d srerdoea & wa & o) uleads ¢3¢ 33 Hue ardl 2o i Iorehl sl siufer a1 aiffrss Y 3 smen) gor Slell & dla 3 e doren uSer i
atetefler 3rca2ll Y 531 adreln @t anGe asven § saMfery Jar 3oz 3 suwe war @5 @, 2011 3 Jaen ds @ dass Jar @iz gan e e el WWser gan e Yxon @ fAae
gaft sical 9 en 5 anuet o) smestaeror sl ds & arsidles @1 & Ram; 331 dave 2mer Rare gan e safém s v Aders aat e srn en i APer el B arg ot of B
¥ 3ig2 ot sifestaerer féen srn 3 aad 3 acll i 3 ane o sifestaeit &3 okt &) saifere u Rerfer ordt 2 fop w15 o1t 132 s &) aifdver st a1s 3 aai Sit sl 3 seitel
& afers & an Bregior sielt gt Rigeft & war g¢ yoit ceng 8, 308 aga awefiw ame d safew s s dier Yoy w2 3 & sl 321 oy &t et sifw Ywroar aen i
foraer f3thar saardat 3, 308 don 2, o1 Ysa serr & 3 oty 2t w15 e B yftpen 2w amen ¥l aifd A Sl ot f&a & e v aew as1 seifga 2 i gadt mew
forot <itell &t a3fdt &, Jorchl a1fdr w1 oft aiftrp1R 8, sy i 3 JeToaE B 2 S, AW ek I e WA F91 et ferfa w3 oo oL

(Placed in Library, See No. LT 755/16/14)
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Title: Need to evolve an effective mechanism to deal with incidents of communal violence in the country.

HON. SPEAKER: Now we take up the discussion under rule 193 on the need to evolve an effective mechanism to deal with incidents of communal
violence in the country. Shri Mallikarjun Kharge.

off aiRerla 33 (sroeat) @ Asw wdlass, s Rwer w2 aal & fore aga Reil 3 wifder &1 2 eft, Afsor 531 aga el & are snudbt wsafer freft 3. safere A amuer
AT Yabe @l & b Aol B anfladl Rell 3 @ wa A on ag Rua aai uz amen &) sadt spsflear @ 6l & are Uz fue s oft & w3 4, @@ifs srea da § &
@lol-mlol # 31t ... (e@rmer) Madam, the Home Minister is not here.

FATeToller 3rezmer & raer il anft 40 A, adt 8, am 38 gy



... Interruptions)
arotoliRT srezist & 3nfl 21se icl sl 46 &) ardhl g il sawi il o o

SHRI MALLIKARJUN KHARGE : Madam, if the Cabinet Minister is engaged in the other House or somewhere else, at least the Minister of State
should be present here and while replying to the debate, the Cabinet Minister can reply. The Government is taking it lightly.

HON. SPEAKER: Nobody is taking it lightly. The Minister of State for Home Affairs was here just now.

-..(Interruptions)

SHRI MALLIKARJUN KHARGE : Madam, I do not want to speak now. You can take it up later when the Minister is present. Till then you may adjourn
the House for half-an-hour or so. ...(Interryptions)

HON. SPEAKER: The House stands adjourned to meet again at 4 o'clock.
15.29 hrs

The Lok Sabha then adjourned till Sixteen of the Clock.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI KIREN RIJIU): Sir, the hon. Home Minister was having a small problem in
health and so, we got a small lapse and because of which, some inconvenience was caused in the House. I regret for that.

HON. DEPUTY-SPEAKER: Okay. Now, Shri Kharge.

off aifecreprslor wrsat (reraeit)  sureret oft, ot aaeperer awricta diz sRpfiior SRS River w2 yrera Roen e, Afdvor wstst 3 it amrn 8, St Aeolae ar R st &= e,
FADN ST ager w2 yrzenfier foen srr 3 swor fua f&er em - 'Rising incidents of communal riots, violence and polarization which is affecting life and
security of the people in various parts of the country'. aféver 32reoY sicrr o1 A airsr B kst # yam srn 3) Ruw oo oft 8, s as R we e wsist ¥ amen & o &
ol R} @ Agar d Ay sxren §) A R, wer avs weeprer dagr A Jor i ael 8 38 &7 sadl aois awn 37 wia sad did 3?7 geran wrur awm 37 daar 2-3 ada
3t & serefl 2icen 9 wisA Ao, ENA @2 GRplcl SRISA SAGH Aloll, Us cHT c1givl ofdl 3| PR aa FRBeaa d wrer SH o RIG FIDR IJAD! A6l ol AR @I As
oft cogott & 5 gt 12 el A arg VAT &3 ... (KiEnor) ofdf, ordl Auz 3 amen 3, Adeen g o oft RIS, 3 uGd Sl @ 3 dE G BT cilel aen A 8, ag al
ufese, fibe 33Rb are 9 o6 26 v AWk off 3 3 <t on 28t §) Aftvor we Acw & b oot ot SREc . 9 81 23 &, werRng # a1 2@ &, ol 3 &l o, 3k gl oeiE A
23 &, o1y iey e v 37 sard disy wilar 87 wilor 2t oiftpat A wwer w2 28t 87 521 ark 3 3rr Fune fircren arfde,

331 o1 &t SIoTell DY AF AT Sloll AT 5 Bl I MM U2, SURT P AR U2, $1TUT I MmN U2 it S wrl on 33 &, w°n 33 Wid T AyeiRrr sffpall & = Jrer @t
At @i 3 2xw6! @ fere B2t sfiScar fopel o 23 &) arn i sorpt @ a1 &, bt oft Tuve SmornTt B Rrerofl arfdy; s wE Sund & b gy ot @1 siar R 2
sifdermor oft @t avaen &) Afderor wr St Wpmeaer 3, 329 oft @l ez srn 3 2y,

"WE, THE PEOPLE OF INDIA, having solemnly resolved to constitute India into a [SOVEREIGN SOCIALIST SECULAR DEMCRATIC REPUBLIC]
and to secure to all its citizens:

JUSTICE, social, economic and political;

LIBERTY of thought, expression, belief, faith and worship;

EQUALITY of status and of opportunity; and to promote among them all

FRATERNITY assuring the dignity of the individual and the unity and integrity of the Nation;

So, IN OUR CONSTITUENT ASSEMBLY this twenty-sixth day of November, 1949, do HEREBY ADOPT, ENACT AND GIVE TO OURSELVES
THIS CONSTITUTION. "

Y 2ifdener 3 Aazerz, Imdfew, Pufae & e zemar &) s siffica gor 3, g1 axdcr gorar & [ B¢ oft peR @, a@ Jsge sl A, A A WD A, Iorw!
g et gl 3 s sor acdl & fwiera @, s @) sAd @l 3 seoft Pz A R st A el aca w1 secimer of 8 iz el @ fEaa o 2 afie enfer 3 2wt et B e,
aoft 2rarrar A eiter, 2mft s A ater, sft yroa B elter fherre 3 s fém afdrer e Aeger ol W UgA AST 5w & AT A& WET W2 AWDA & AR AG IowT BT )
Aftpot o1 al-ftor aidlail 3 oit 600 A aiftres $AM3czr gu ... (wwener) wai gu 8, awft g §)...(=eror) sorpt w2 3 Rorar grer 87, ..(wwkErmor)

HON. DEPUTY SPEAKER: Let him speak.
...(Interruptions)

HON. DEPUTY SPEAKER: When your leader is speaking, you have to co-operate. Please try to co-operate. Otherwise, there will be a reaction. That is
the problem.

...(Interryptions)



HON. DEPUTY SPEAKER: I will control it. It is not your duty. It is my duty. I will control it.

SHRI MALLIKARJUN KHARGE : Sir, I am not the only one who is saying this but they also know that. Everyday they are reading in the newspapers;
everyday they are hearing in the media; everyday they are getting reports; and their Intelligence is also giving them the feedback. But in spite of
that, if they deny aat & s @it ¥ urar foree 2, 3PR MU U Ugw? admot B oo @cE af 3 uw-uw Uga? adr 3ar §)

HON. DEPUTY SPEAKER: It is not necessary.

SHRI MALLIKARIJUN KHARGE : But there have been over 600 incidents of violence against religious minorities all over Uttar Pradesh, Maharashtra
and other places. In Western U.P, ...(=mzma) sifery a 238! fés sords Wiy foarast grer 22...(cmet) 333 i wiar 27...(waemel) s68 @i war 38 37...( e
wlal sforedle w2 28 &7...(aeel) Iureiel AEe, nst A aeend & 38 &) aga A s amar smmr A, w6l actet A 302 SiEl wdl oft A s &, e aga A o enfdies efisad &,
# fepft @1 o1 arEf e ariifes @ 33 Aga & dFaz aidl 2, Afper S ..x 610 &, ...(@Me) Sol JsIcell B ol dlel $B3edle 3 3 F) ... (wmereD)

HON. DEPUTY SPEAKER: Please sit down.
...(Interruptions)

HON. DEPUTY SPEAKER: Kharge ji, please do not mention any particular name.
..(Interruptions)

oft ator Fstet (#AYRI) § Iodlol Iact Iotcat @l ol forn 2, Rl @fes @1 o o e, .. (@)

HON. DEPUTY SPEAKER: Do no interfere.

...(Interryptions)
HON. DEPUTY SPEAKER: Please take your seat.

... Interruptions)
HON. DEPUTY SPEAKER: You speak only when your turn comes.

...(Interruptions)

off ysar Ris ua (cails) & sodiol 2ieel @1 ot e &) ... (@raemor)
HON. DEPUTY SPEAKER: If any objectionable thing is there, it will be removed.
...(Interruptions)

off aifterrISler #1391 & ardicer, A acond wa acdl & - o s2Rp WD @1 Yon At 8, that too a political power. apr @it @ e andt & @1 $:ii8e we@ ¥, vaese
e 3, A1 5l EIGA A 3, 52 WD IR el B @ AsR sl 2 T 31y i o dfefRaa waz 3, F o oft w2 T § ol @it sam! w2 A 3, gerr o odf
@52 A, it @t B ordf 8 arod) Afdpor aen wrewr & R Rk al-dier #idiar 3 & saoft aeond & 2@t &7 s aw @il ardf g4? amu aficeng & an dfifsw, waicn
cfifom, dee efifore = ariy y&or ofifome, sef wdl it Sordht ofep @at &, 3o1 SPE! Uz g ofdl g3 1 SeE o1l gIftp Seral &, 301 SPIEl U2 @l & acord a1 38t &) safere &
g @ 3 8 b 3pr Jwowr g, snua) wen fBielt 3, oY saeor el ws ordl 3 7 Rl o afa o, feadl @ gawmial, ... (e @t o) serise wia B e, vase
@3 B e amuds Bodt A aun dier &, 7 33 3awren g 61 §) 3¢ A Iawion ot ded F) ...(cmaurer) v aell Sell A15as I 33 §) PR S Acd dierY & oY ellell @l
ol oldl Eleny ota e dlet 38 & o) D & @ ) ... (waeer)

gl ar ag & @ sodl o1 g ordl E oy anselifdta & Baenw aed sirararz sz dalf & did de widel o1 arer &) &olf of sed aren & andl &) ) Rar # 2ewR 3 awz A
&t aga it o1 do1 gy dar & gadt oes oft dicrrserer weol, g3l @Y el Arer 3 AGL Al g WY v WA I v & adior & Ry gasl @ s @3, Yt s
2t 3t a1 aveor O wifdrer 2 23 §, U6 SIeKT 3, 5D au1s A S91 3R 2SI A we apl G Jor Ji TSl W SisA Bt A W F) aa A FA AeMST Mg DI AT DA
...(creor) gt o ag wed & 5 21l citer vep &, 20ft el ) Brer avz 2gon wifde ol Ay &l S w2 el aads, FeErt i el A ol Uz @ 3T A ol U2 gie Sicrr B
@f9rer aeeel &) 3MU O clleT 3 Sie] 91 el 32 W elE) ol b e &2 Gor A wIfgr w2 2@ &) TRA diz A AFeicial, diae Jaewt = feiaecis msailedar @l Gamwl Bt
@ifgrer et @ & aifes & citer dcfifewer uraz A gz 28 Sil oot A A 30 &, 3 AW A 36l MBI A A DRE 2ol &I wiorer w2 3@ &) A gul Wit @1 &, Roeft vw @1
ordl &) 1S v 3o ol 8, Deflser & aier uz o1 S aidl & A )

HAG, D) A FAEA 3, 3 Afdrerons A sme &, wal S3er B arend ¥ e Alen &) Religion has taken birth for the upliftment of human beings. Man is not born
for religion; religions have come later on, after thousands of years. Anthropology tells this and you have been a student of anthropology. s i agea
& et 3fte aveenor & fére &, o &3t 3301 ureter e aifdy) ol sewn dist &, siffesr el dist &) s Sor @ woral & R sl B srEva & mifes D1 v dder A ol
@6 Al b g1 A & ot woren B die &1 & 7 o @2 AW F, D GAA To ordl @2 A Fy...(rwron) muht et sont ordf acelt sar Ser @ wwar A x B
fere @1g St & b ga1 2meft el Brer w2 w1 av2en & Siet off seemr @1 2@ 8, Ie1eRnr O fere 3 dl-ar SPIE aden e §, BRI-RRT SP1e gerra &1 38 & w1 3u-gora &t @ 8,
fore1 SIET Uz ot 31 38 3, Jodl wIal w2, Fod Asel 3 A 59 swnet 8 W B Iu-gora dt A F, sAifem dic dicrises @ ¥ e ast ot widar 3 600 I aftrs g9 weam
e &)...(xaEror) 3R @ dleid & al wal ol & R s 21z @ giffa & oz 2w 2w Y wa 2@ ) 79w Wer Bt aPR @it & d ol o &  wEl sAd
e 3nucts efer Si ot ave 2 &, forenet fasara amlt &, 3ot @ &eara anuds uraR 3 anot & are sl &, & s Sor @ Algol Wi, AT @Y AlSol Wl WA A2 26 & oA cilell Wl
831 @7 XN &) 87 W Ol gal 2 Fx6! &l ag St snudhl oftfer &, ws ofiftr aga el e ordl ackell, eler 33 e vas-oi-uwm ol diee @@l sil snue! Fam Rramsa;

gardt fisr, B @Y ardlar 3, Waer a1, Spor 3 St $2fiSet gu &, A smuds & srer &)...(cuaret) s Az wider R 33 &, { A snuwst € srer frowter w3 drn g ag @ @ a8
&)...(=mawmar) Government data shows that in May-June there have been 113 incidents of communal violence in the country in which 15 people have
died and 318 injured.

G ST A 3 aforeers adwer 3 amuet s 3) 33 o yw &6t o ordl ) we o swldic 6t fywens 3. (D) U o aidior st @i ... ()



Of these, more than 50 per cent of the incidents have occurred in the States of Uttar Pradesh, Rajasthan, Gujarat, Madhya Pradesh, and
Maharashtra, accounting for 13 out of 15 deaths. Source of this information is reply to Unstarred Question No.788 in Rajya Sabha.

521 uz ot ang Ricflor a2t & e ordf w2t &, ae ane ordl 8, Afdvor anu Auz wfder B aiy 3 aom 33 A)...(@xenor)

This occurred in or around the 12 Constituencies that are scheduled to go for polls. Nearly 200 in two months!

Then communal clashes occurred in Bhuj on 28t July ahead of Eid, when some objectionable comments about the Prophet on Instant Messaging
Service sparked off clashes between locals. That was reported not only in the newspapers but also on all other media.

Since police and public order is a State subject, if we look at State-wise the Government data of communal violence 3€|

for21 Se1E a1 8 261 8, ast B Az @ genmas? a1 For A arrefla @b B sl aen aft B, sop D astar &, en a=i @ e &, aner aas 53 werrens orgdl e arm; g2t
TcTerd 206 & O aroldic 521 diar @) af acds 31 a 28 &) A ol area [ $21 Sor 3 awior 28 iz 21 frer w2 38 amu aa w2 dic do B fére Rl wa @1 ARy eena 8, afdser
gorcht die da O e as didirsaieren an diferfea aer 2a1 3 Bra1 s191s u2 9nifer 8, &2 ge1G 321 9ifer @it sis1 aseal v @ 3oclal 9 fpan &) safem & argean § v sad a2
31 Fute 3012 Jo1 A artolt arfdy) S @iy 3 swoldie W vagel clotl aifdy,

i, zmerass, A frforaes 3 yoorn aigar & A SNt afass &, 2 oY angor & s e I fEen A gy ariasd Rrerl 600 3 aftrs S A sw,  oft amuds urer & @ e AU
urd &...(aemer)

HON. DEPUTY SPEAKER: Many Members want to speak. Other party leaders are also there and they want to speak.

oft AftcresTSier @3l & A1z, Joalol Uel fop eva-ad g3l dl s ale A &l &) e aplt & $aliSca @ Sxon 8 dl 4 sprd @1 3426 o diecda, 28 Jend @ go 1 siise,
26 et w1 AsrolgR ast, 9 Sfet w1 Jyatia I MIcr @Y e N FerEl v oft WA fi¥er & 3 &) Ny wr wga M R &, Afer A ot Seran ol A g as
AT G A g i avagoret vfenicar 3, Jorad) Baft araser frcht 2 B aan go oft @3 ot 9t a1g w12 Sy e 9, Ag Jorwt waon By s A diwdfer vd ¥y a6
32 & afiz A 32wt Ferelor oft vy of vas efte A @52 3 ... ()

HON. DEPUTY SPEAKER: You have taken 25 minutes. The other hon. Members also want to speak. We have to conclude the discussion early
because two hours are allotted for this discussion. That is why, I am saying this.

off aifeerenTsier T33l § el ALlG, S3¢ U2 A 131, BATE uz diol fror araf g%, 331 Uz 9121 elist dictol @1 F9r SIS, B3 $3&qA aga &, # adloll disdl §) U8 IIDR
gatal 3T crerdt 3@ Srei-wdl ot i an 3, 33 @Y 3 PR N TS T IS 3oKT & Al IAD ereter Dt 3T AP agrar Bt wider At 3 s o ar Tior A sm
e, Bifdreez 31 oft garet anfter &Y, 33rb we 3t @18 aAErC RN &) ...(cwEror) sifRen d g Rifdrscs 3 @ Sioton Al §, & 8 oldl wE 3@ b IIER o Fo ARGl T
Ay @ sz 3, B2 Y st ol dler 2 8 ARbor s A B g A o0k adl Raarer ancht 3 aite ot aeoms w@ll gedht &, us s der 3 B ... (ceror) safidre sy
g2 @iy 3 2Naon Ao ...(caaener) g2 was aien sy 3Baw, For sra dea.d. iz astder gar @1 oner Rren o A eor agr oA A 3w AP Arsa A SN e, ags oft M)
airegn &) arefl &2 cfts?, sord Bedengerz, adidat iz e oft arefaal &, sar Sor 3 aeifty Bemar B g ot 2edfe Jor &, adl 3 §)

# st Seret Qe of dct g v anfadt ant waar g A Aast A F, st I iter oft arer Aepd &, 3y giactome A aen st A F, o1 SRaw) omg, Asa o oft 3 wd
diet 281 & fop "wieaet 9 3t & 9 FoR acel-acel O, el Adeld il Mol bl SPIE, AT 3 AN & J XioR accl-agel &b, A1 3 3 mal A S I aocl-ace )" e A
FoIch FioR agcl-agdl b 3K &, cIftbel B B @e S &, a8 Bre aY vws 8 3z 8, For Al spks 6 &) $2iiitn anuds urt aga 3 ¥ier &, 3 TR aed-acd &b e
31 3w 3, Afdsat 9eTarel of & vep & B 3, e Br o awidl, 3391 391 & g Ad @, JAMGT B oS A DI, IS DY, 91 B U 3TN 91 T IATST PR B 3890,
33t ab 591 I Rl acEl 3 SOl I PR Pe SIctol B Il DI, ol I Tl & férw apR vt dist @t at foifia = 3 o of v [&e1 B ameen, s~ e w2
US|, .. (Geor)

sefoll anT wa w2 3 amefl arer A W &)

*m02

et anferremer (siRzauz): surceer sdicw, el A9 forpr 193 & asa vw aerag! fuer w dcer @ Amwe e 8, sad R 3 amuor smd g & ok  aa
Mot ter Ersel Sft @l ardl @1 218l U2 et 3871 &) }SI Iobl ard Joras? aga kel gan 9 3en feifaa weedie us 28 4 a1 @ws 3@ 4 v 113 gearl aféa i, dffsa s a
aitfdaer dier 32 4 @ @s 38 4 i 600 31 aifter acor afed geff| sl e a=n &7 31 c9rd1 & 5 218 g1 S91 Sheler &,

26 ai$ @1 9ft eiveq #d Sft ¥ Srerea 3 st sroren il Givrea Y AP oF gruer spgun faven ey $ J91 A5 3iG2 FA DR B AW B WS AW Slotar A Rrara aarelt gd F
g QIRel 32 yoriel 3 S3aI S Al &) Sl ol 5l aiasd Jal U2 we 2@ 4, 7 3P dd O Jid U] IR §) #391 dern & [ PR A siied arda 3 Fdor el i
aerger s o1 Bt AR [Ear A Rifer 2 dY anygifcs s uz sodior st diaurr & & ol sorat gy J91 A wnbl sl udst

&g, 3ot Yol @ aeoriall w1 o fBray @53 a1 &, ad 2011 3 a1 asi us 3z of & g 9 & snveller sreren widl @B sves1s off) g3 Jo1 7 580 weond ufeer goff) sari 91 o
a1ty a1 3fiz 1899 awrer v ot Aa AfeRs 32 Yo b e 84 aearrt afed g, 12 ier iy smw afiz 347 cior ad 2011 3 awrer gu & ...(@maemer) x=ar oft, amer @war
3, am ot at of)...(=werer) sma 3ot fifdm,... ()

off aifterwISler w391 & & gden wgor 3 doar & ... (@Kenel) A 3w St ordl wEen .. (eror)

et anferremer @ Ay, gAY oA W2 MGRIG, &) ...(mmer) asi 88 acem afew g4 ...(cermrer) asi wisRI dica B R §) ...(waumer) asi 88 aeem afew g,
ot 15 ellor a2 oY, eflaly Felol Uz wolled B, At w2 oft ewidj &t Ap1 B, aai 70 ereoms afe gé; drer A 30 beeis afea g, ... (cwaumer) & ad 2011 6 awr w2 @
& ad 2012 3 668 ueoms af g€, Biowi 94 ik B 3 g8 sz 2,117 arier guy ad 2013 3 og I WP Aqea B e oA, d@ 823 A it AyIRKS B B
HTHIE GF oI & 3fea? afed g

el wiofel erazen A< ol [ & iz aew FewRr & Sl sien Al 8, a8l @1 Asellitie aeea Siar 8 &, &l a1 yenet 320t yor &l orkad oz &) #31 a9k 2 [
Fumrotardt 3 sol cilell of Rrdywur fisen e sfiz sioft Wog 2212 < 3wl A I3 &Y Jiuel Acled ool B grer Sl AanfenT A2WwIe &, 3o AR B> AYGIRED TSIS u2 el [
aien s anfae w1 dicrissieme aelf 81 281 8, WierRIsalorel A Rl del &7 dicREagn & 4 & orull o dameert 3 [Reduu o, awbifds o dw amu wed & oo &



Aager & aii gardt e Sl wSlst apl @l &, 33! ANYGIRKD 30 I DIelcl IR U2 eP] B &) 53 391 31 12 o A aifis ang-wor 3l Yokl 31 &) A oo saml &
fere derer &1 diavn w2 &, vousiler w1 wxl &, o Adl AazerR vaist 37 33 fGeclt Bl AR of fpen, ufw derer & AR o e, dsrg & Ae@R o o, @@
gt Aaeerz voisT &7 A cller AaTST D) AYGIRIWD MR U2 aicd )

ardteer, 3 3o ydar B art wven &) aaf u St Asom: F, sont 20 yferer apfcr snardt d o smfdra @ Rar srm wfipanr St a3t aer A5 smr uz sra-sia A frarg
wrst @2 B 300 ads vue 3ad e amdfea e snd & afie sta-aia 3 32 aeer A Rare was1 e swan 2 s @1 wear 2 fo foeh ot andafer 2iftr uz, aifes
arat uz, #ifderg & omer w2, [t oft sreer sureren fatér & o uz, @geedt & omar w2 iz AN B oM U wesnt A w2l Yy cifdver, 32 yor it offpae & asgt e o
oI U2 el A W ad 261 8 3A W oI Aw-Aw ordl 8, ailfds emer $I ai sion & safere gomror 36 dleran sidl 8, @en AR ydiar oidl gen? 32t yaz A
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SHRI ASADUDDIN OWAISI (HYDERABAD): Hon. Deputy-Speaker, Sir, I am on a point of order. My point of order is under rule 376. While making his
speech the hon. Member has mentioned about communal riots. In respect of 2011 he has given some figures which are wrong. He has completely
forgotten 10-02-2013. He cannot give wrong figures. Gujarat had the highest number followed by Madhya Pradesh. I want to put the records
straight...(Interruptions)

HON. DEPUTY-SPEAKER: Please take your seat. You are disputing the figures mentioned by the hon. Member in his speech. You can mention that in
your speech. There is no rule on this. You can counter the argument during your speech. When your time to speak comes, you can dispute the
figures.

...(Interruptions)
HON. DEPUTY-SPEAKER: Nothing will go on record.

(Interruptions) 3€]»
HON. DEPUTY-SPEAKER: Shri Yogi Adityanath, you may continue.
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SHRI K.C. VENUGOPAL (ALAPPUZHA): Sir, I am on a point of order under Rule 380. The hon. Member has made a defamatory statement. Rule 380
says:

"If the Speaker is of the opinion that words have been used in debate which are defamatory or indecent or unparliamentary or
undignified, he may, in discretion, order that such words be expunged from the proceedings of the House."

...(Interruptions)

The Member has used such words. We have already raised the issue of communal violence. We are not against anybody. We want secularism to be
maintained in the country. Therefore, we wanted a discussion on the matter. But the hon. Member while speaking used the name of Pakistan. He
abused us while naming Pakistan. This is unparliamentary, Sir. This should be deleted. ...(Interruptions)

SHRI P. KARUNAKARAN (KASARGOD): He has been using words like Hindus and Muslims. This is against the secular fabric of the country.
...(Interruptions)

HON. DEPUTY SPEAKER: The Member has raised certain objections. I will go through the record and if there is anything objectionable in it, I will
expunge it. Yogi Adityanath may continue now.
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SHRI 1.).T. NATTERJEE (THOOTHUKUDI): Mr. Deputy-Speaker, Sir, under the able leadership of Puratchi Thalaivi Amma, Tamil Nadu has the unique
distinction of maintaining excellent communal harmony in the State, although some communal elements in certain parts of the State are in the habit
of creating communal rift. Puratchi Thalaivi Amma has taken every step to prevent communal tension in the State. The steps taken by the State
include preventive and punitive steps. Laws are enforced without any prejudice. As a result, all the religious and caste groups are unanimous in
lauding the efforts of the hon. Chief Minister, Puratchi Thalaivi Amma.

The police force in the State observes total neutrality vis-A -vis communal forces in the State. Laws are enforced in an objective manner without any
fear or favour. On the directions of the hon. Chief Minister of Tamil Nadu, the police forces in the State have waged an all-out war against the
communal forces.

I represent Tuticorin, the pearl city, located in the southern most part of peninsular India, which is known for its all-weather major port and a
number of industries. There is an urgent necessity to upgrade the infrastructure in and around Tuticorin, such as laying of double line and
electrification of the traction in the region, introducing a super fast train that connects Tuticorin with Chennai, with limited stops at Madurai and
Tiruchi, introduction of high speed trains and connectivity to Coimbatore, Kochi and Bengaluru by the Railways, development of Tuticorin Port into a
major container transhipment hub and adding a ship building segment, and building six lane highways from Tuticorin to Madurai and Tirunelveli.

Under the guidance of our beloved leader, Amma, the Home Department maintains law and order in the State in an exemplary manner. All
concerned have been sensitised about the ill effects of communalism and the necessity to thwart the designs of anti-social and anti-national
elements in disturbing the communal harmony.



At the same time, our hon. Chief Minister of Tamil Nadu is very much against the efforts of the Central Government in introducing the
Communal Violence (Access to Justice and Reparations) Bill, 2013. This legislation, which seeks to give overriding powers to the Centre to the total
exclusion of the States in handling instances of communal and targeted violence, vitiates the norms for Centre-State relations envisaged by the
Justice Sarkaria Commission. It is a blatant attempt to totally bypass the State Governments and concentrate all powers in the Central Government,
rendering the States absolutely powerless and totally at the mercy of the Centre. It particularly gave the impression that it was only the Centre
which was greatly concerned about organised communal and targeted violence while the State Governments abetted such crimes. Such an approach
is totally biased.

We are against introduction of such a Bill. The Centre should give up such efforts and join hands with the State Governments in fighting the menace
of communal violence.

Hon. Deputy-Speaker, Sir, I thank you for giving me an opportunity to speak on this occasion.

*rn04

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Hon. Deputy-Speaker, Sir, at the very outset, I would like to say that we are discussing today
the need to evolve an effective mechanism to deal with the incidents of communal violence in the country.

Sir, it is not the point of the debate that we will fight with each other. The purpose is to evolve some mechanism. Shri Kharge initiated the discussion
and Yogi Adityanath responded to it up to a certain extent. We should all come to the sense that we are the firm believers of the principles of
secularism, communal harmony and the integrity of the country. We also feel that the main ethos of India reflects unity in diversity. We sing the
song:

"NANA BHASA, NANA MOT
NANA PORIDHAN
BIBIDHER MAJHE DEKHO MILONO MOHAN'

It means that we speak many languages, we wear many dresses, we have many opinions but still we are the firm believers of the opinion that unity
in diversity should be there.

In the National Anthem, we sing: "doma f3ier IR MRI0T GIfds 3rasa @91, el e @@jer sien Icoa ot aer” So, this is the spirit. We, the
Indians, owe our allegiance to parliamentary democratic system where every religion, every person has his right to speak his own opinion, his own
thought, his own philosophy. But the discussion, as it appears today, shows that they are speaking for the Hindus sitting there and here we are for
the Muslims. But the picture is not that. In this whole House, we are for all types of believers of caste, creed and religion. We stand for the
betterment of this great country. This is a country where Igbalsang: " st 3t sreen f@ogaati saman " So, that is why, we should try unitedly to see that
this love and sense of security amongst our countrymen prevail very much. Somebody may be minority here, they may be in a majority in some other
place. If we consider the whole world, the Christians and the Muslims are in a majority in a larger scale. In some places in our country, there are
minarities which, not only mean the Muslims but also the Sikhs, the Budhists, the Jains, the Parsis, the Christians who are all there. They all belong
to a totally minority section. It is the Government which is running the country.

17,00 hrs.

Primary responsibility lies on their shoulders to ensure that communal violence do not take place in the country. I hope Rajnath Singh jiis a very
responsible person, and he should, as the Home Minister of the country, always try to give assurances that communal violence will not be allowed to
take place anywhere. Provocations certainly create communal tensions.

' Bengal is actually known as a very secular State but what we are finding now a days is that some tensions are being created in some corners of
the State. I would also request the hon. Home Minister to find out the States which are basically known as totally tension-free States from communal
struggle and communal violence, and also to find out why such type of tensions are taking place at some level. These are to be stopped at the very
initial stage itself.

Only communal violence creates bad feelings, brutality, losses of properties. These are the things, about which everybody is of the opinion that they
are to be registered. Adityanath jiwas saying that some Imams are getting some benefits. He can make a claim that those priests should also get
some wages. That can be done. Why are they getting it? That should not be the target of discussion by which a sense of insecurity will prevail.
Therefore, they can claim that they should also be given some assistance or some financial support. This is our demand. They may say that that
would give a good sense, and I think, that would be the correct line. ...(Interruptions) The ruling party, which has such a huge number of MPs,
should have some patience, listen to us and reply when their turn comes. That would lead to a good discussion.

If we are united, no one can take away peace of our country. Communal tensions and communal violence have shown us how dangerous effects can
spread either in a State or it may go out of that State and spread throughout the country. We should be totally cautious from the very beginning.

What I want to request and say to Rajnath jiis that the Government of India must remain alert, cautious and vigilant to prevent communal tensions,
communal violence; otherwise, safety and security of the common people will totally be under threat. The secular fabric of this great country will be
challenged. I hope, no political party is asking for such a situation. I was telling whoever was in power that they should have the major responsibility
to look into it.

Yesterday, I was listening to the speech of UPA Chairperson, Shrimati Sonia Gandhi at Thiruvananthapuram. She was giving the data that so many
incidents have taken place and so many communal violence have taken place. I would request Rajnath jito take this allegation against the present



Government seriously. If the number goes above 400, 500 or 600, then why not the Government take the responsibility and assure the House that
they would investigate all the allegations which have been made here?

Adityanath j/was telling that the Supreme Court Judge be authorized to look into it. ...(Interruptions) Nobody should oppose this. If the main
Opposition Party is in favour — the Supreme Court Judge can investigate — and if the Government is agreeablea€! .. ...(Interruptions)

SHRI MALLIKARJUN KHARGE : 1t is the feeling of even Kumari Mamata Banerjee. I would like to just bring it to your notice.
17.05 hrs (Shri Ramen Deka in the Chair)

According to Express News Service of August 13, 2014, the Chief Minister of West Bengal Kumari Mamata Banerjee said ...(Interruptions) He has
yielded. I requested him, he has yielded. What is your problem? ...(Interruptions) Without taking the name of any political party, she said that some
parties are trying to create a divide between Hindus and Muslims and urged the people not to fall into the communal trap. She said that she has
information that attempts are being made to create communal tension in the State. She also asked people not to indulge in communal violence. I do
not want to say anything more because this is not only the feeling of Sonia Gandhiji, but this is the feeling of Mamataji and Mulayam Singhji.

SHRI SUDIP BANDYOPADHYAY : Sir, in our Constitution, we have the right to equality amongst all castes and religion. We are the law makers of this
country. So, we should take all efforts to see that our country remains totally united and all sections of people belonging to different caste, creed and
religion live in peace and harmony and with love for each other.

When Pandit Jawaharlal Nehru was the Prime Minister, we spoke about international brotherhood and international solidarity. That is the ethos of
our Indian culture which we spread throughout the world. When we are believers in international brotherhood and international solidarity, why
should we lack that spirit here within our country? When Dussehra festival comes, Hindus and Muslims embrace each other by saying 'Happy
Dussehra’, when Christmas comes, we embrace Christians and say, 'Merry Christmas' and when Eid festival comes, Hindus and Muslims embrace
each other and say, 'Eid Mubarak'. So, this is the culture of our country. We should try to protect it. We are believers of the slogan ' Mera Bharat
Mahaarl .

Sir, I would not like to allow the discussion to go in such a manner that the spirit of this discussion is diverted in some other way by which instead of
trying to find out a solution we make it more complicated and worsen the situation which is existing now. We have ancther speaker from our party.
He will also speak later. So, I conclude with an appeal that we, as law markers of the country, should try to evolve such a mechanism by which we
can say that India is not having any communal violence in the coming days.

*m05
SHRI TATHAGATA SATPATHY (DHENKANAL): Mr. Chairman, Sir, I thank you for giving me the opportunity to speak in this debate.

Sir, it has been said that religion is the opium of the masses and anybody talking about religion, discussing about religion or indulging in religious
activity, you can very well understand that it is a mind of an opiate, it is the mind of a mob or individuals or groups who are not sensible, who are not
civilized. 1 feel this is a sad time for our country. I am seeing how both sides are squabbling and fighting. I have seen two Lok Sabhas where those
who are screaming at the top of their voices and those who claim to be the saviours of the minorities, the way they behave, the way they took care
of this country and the sadness that they brought about on this pious land, the resultant, the factual situation is in front of the whole nation to see
who is where.

There can be laughter; there can be mirth but we are discussing something which involves the lives, the very existence of small children, of women,
of mothers, of innocent men, of people who are not involved in our demagogy, who are not involved in the madness that we all wish to propagate. I
am insisting on "all'. None of us can say that I am exempt from this madness.

I come from the land of Odisha where our ancestors called it 'The land of Jagannatha', the land where the creator of the Universe resides. A Muslim,
a Hindu, a Christian, all that we can think of, everybody resides within the Universe and the creator takes everybody as his or her or its creation or
child. In that very land, in 600 AD, we had a writer Deena Krishna Das who wrote the Lakshmi Purana. The concept of Lakshmi is chanchala. She is
not subservient or she is not bound to be in a static situation, in the houses of people in Mumbai or in certain cities, those who own big industries or
are big moneyed people. Chanchala naturally is desirous of being around with everybody. This concept, Deena Krishna Das brought in so many
hundreds of years ago to project that Lakshmi will go to the house of the downtrodden. He took idols of Lakshmi to the homes of the untouchables
thereby implying that God is not someone's prerogative, is not someone's private domain; God is for everybody.

Sir, obviously we should not mix up dharma, as we take it now like religion, with godliness or divinity. These are diverse thought processes.
Somebody who is dharmik need not necessarily be divine. And somebody who is divine need not also be necessarily dharmik. Luckily, we do not have
people here who have come from say Jerusalem or Medina or Mecca. If we go to a scientific level and if we check our DNA, all of us will have the
same DNA, all of us will have the same roots. But, yet we fight; yet we create bitterness and we try to belittle each other as much as we can.

It is interesting to note that — whatever religion we are in — when Chanda Ashoka from Pataliputra invaded Kalinga, he became Dharma Ashoka. For
the first time ever, Buddhism became the State religion. It is because of the war in Kalinga, Buddhism spread to Sri Lanka and Buddhism spread to
the Far East. That is how today you have Buddhism as an international religion. So the State always impresses upon the weak, upon the
downtrodden, upon the poor that you convert to the religion of the king. Whoever rules becomes the saviour. That is evident. But that does not imply
that Hindustan means everybody is Hindu. In Hindustan, like I had said once earlier, the word 'Hind' came from the river Sindh. So, people living on
the banks of the Sindhu River became Hindus. I do not live along the banks of Sindhu River. Maybe some Pakistani lives there. I live in Odisha. I am a
Hindu and I am also a Brahmin but I do not think that my religion makes me greater or different or superior to anybody else in this House or in this
world. I am not inferior to anybody either. I am what I am.



Sir, we have had a National Integration Council, which meticulously, assiduously UPA-I and UPA-II made it into a joke and destroyed the very fibre of
that organisation.

The National Advisory Council became a super Cabinet and started taking all kinds of political, economic and social decisions. That was one bizarre
thought process. We have another bizarre thought process where the Chief Executive of our country says, 'why has a proxy war, let us have a war?'
Sir, Hindi is neither your language nor mine but someone who knows Hindi told me that its meaning is /alkar rahe hain. Sir, can you image, in the

present time, in the 215t Century, someone can appeal that let us have an open war? Is India capable of that?

I sometimes wonder about microphones. Today, some report said that 120 communal violence incidents have erupted because of microphones. Sir,
we are all aware that most parts of India today do not have electricity. So, how do microphones work? When I was studying in Puducherry, I had a
huge Hindu temple right outside my boarding. It used to blare at 3:30 in the morning. It used to blare devotional songs into my room. That is like the
beginning of the evening for me, that is when I go to bed. So I could not even sleep. I started wondering, when did microphones come to India?
Known history says and you can verify that electrically operated amplification, sound amplification system was first introduced in India in 1921 by the
British to quell mobs. Before that neither any temple nor any mosque nor any gurudwara or church, nobody had an amplification system. So, what
did they do? How did they pray? Was God not existing at that time? What were we doing at that time? We were probably listening to God.

Sir, I know that you have curtailed my time and you do not wish me to continue. I have been listening to very learned seniors like Yogiji, I respect
him and I always do a very heartfelt pranaam to him. Khargeji is a great leader of this country. I heard dada also. But I have not heard any concrete

proposals.

This country has experimented and has seen one or two institutions that it has set in place and which are successes internationally. The Election
Commission of India is one such success. We have seen and nobody in this House can say that his voting was wrong and the Election Commission
did something mala fide. All of us will raise our hands to say that the Election Commission of India has proven over and over again that it is an
impartial, honest, capable and efficient organisation operating in India. When the need arises, it summons CISF, CRPF, BSF and even the Army and
local police to help in conducting the elections. We have also created NDRF and NDMA, that is, the National Disaster Management Authority. We
have seen proofs. They have worked and they have succeeded.

I would like to make a humble request to the Government. Is it possible to consider that we have something which could be appropriately named by
intelligent people like the Home Minister or the Prime Minister, those who are much more capable?

Sir, I have too many ideas coming out but I will not speak forth. We can ask for advice from within the House, without the House, administrators,
judiciary, business people, social leaders and even leaders of minority and majority communities. In Punjab, if the Sikhs are majority, let them say
something, and let the Hindus also say something. So, we can take everybody together, put them in one boat and find out whether we can create a
Communal Harmony Authority which will be able to call upon any kind of Armed Forces, any kind of governmental support in times of need. We have
to talk with the State Governments, especially volatile States like Gujarat, Uttar Pradesh and others, and take them on board, consult them, take the
opinion of all Parties, of all Governments, and create such Authority. ...(Interruptions)

SHRI NISHIKANT DUBEY (GODDA): Odisha also ...(Interruptions)

SHRI TATHAGATA SATPATHY : May be. Yes, we are not volatile. The hon. Member, Shri Nishikant ji has gone to Odisha many times. He knows that
the BID Government, Shri Naveen Patnaik's Government, has done exceedingly well after the bad riots in Kandhamal where we have to split ways
with some people. We have had no communal violence after that.

So, my tangible suggestion is this. Can the Government consider creating an Authority, taking everybody on board and making it such an organization
with teeth, with claws and with muscle so that people are scared, and something that will work?
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SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) (ANAKAPALLI): First of all, we are all Indians. Swami Vivekananda said: "This land is a punya
bhoomi, karma bhoomi and veda bhoomyi. So, being Parliamentarians, it is our responsibility to maintain communal harmony in this country.

Our Party, Telugu Desam Party, headed by our leader, Shri Chandrababu Naidu, ruled the combined State of Andhra Pradesh for nine years. He
maintained communal harmony very well in our State. Actually, Hyderabad city also is a very sensitive city. During his tenure of nine years, there
was not even a single day with curfew. Since the inception of our Party, our Party is a secular Party. So, we respect all religions and all castes.

I would humbly make an appeal to all our beloved leaders not to see communal violence on the basis of religion. According to my vision,
wisdom and understanding, the first one is poverty. The second one is that our enemy countries are encouraging communal violence through some
communities. So, we should understand that. I would like to tell all the political parties that we should not see religion or caste or region from the
point of vote bank politics. As long as we see it from the point of vote bank politics, communal violence will keep on repeated in this country.

For information, even in the Hindu religion also, there are two groups. One is Saivamata and the other is Vishnu. Even they used to fight. But
after sometime, we had overcome that.

Now, we are fighting on the basis of some religion and region. It is because of lack of awareness, lack of education and poverty. Some political
parties are trying to exploit the situation to encash it in order to get benefits.

I would cite one example. In our State of Andhra Pradesh, from 1989 to 1994, the Congress party ruled. I witnessed it physically. For 45 days, there
was a curfew imposed in Hyderabad. There was no real fight between the Hindus and Muslims. The only agenda behind this was that they wanted to
change one Chief Minister and that is why, they had created all this situation. Due to that, many poor people both from Hindu and Muslim



communities, suffered a lot. Many people were killed and many people were injured. Ultimately, they had changed their Chief Minister.

I would, therefore, request all the paliticians, especially all the party heads. We are in a modern era and because of the liberalisation, globalisation
and privatisation, the entire world has become a global village. So, please focus on the development issue. Our living legend, Shri Narendra Modiji is
an example as to how he got the thumping majority four times consecutively in Gujarat; how the people from all the communities and religions had
voted for him and how the BIP after 30 years, got the majority on its own. It was because of trust and faith on their leader. It was not on the basis
of any religion. People from all religions had voted for them.

That is why I would request all the leaders. The young leaders are there and senior leaders are there. Please try to focus on the development
agenda.

Recently, our Andhra Pradesh Chief Minister, Shri N. Chandrababu Naidu got re-elected after 10 years. It was not on the basis of any caste. We were
also having alliance with the BIP. All the Muslims in Andhra Pradesh had voted from him; all the Christians had voted for him. It is because Shri
Chandrababu Naidu is a committed to develop the State of Andhra Pradesh.

According to Mao, there are only two religions or two parties in this world One is the 'poor' and the other is 'rich'. The rich Muslim cannot help the
poor Muslim and the rich Hindu cannot help the poor Hindu.

I would sincerely appeal to all. First of all, our leaders should change the mindset. We have all to change our mindset. If any violence including
communal violence happens in any State or in the country, we should make our law and order very strict, to deal with it.

Just to say that because of the BIP Government, communal violence is happening or one should blame the BIP Government because some Hindu is
ruling, is not correct, If any Muslim king is ruling and a communal violence happens in his kingdom, we should blame the Muslim king. So, the rulers
will not be held responsible for it.

In the end, once again, I would sincerely appeal to all the leaders to please maintain the communal harmony and focus on the development of the
country. Then only, our country will progress further.

With these words, I conclude.
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A a1 323 forucal 61 aerrer 3N aGrar & 39, apft s Acuelt Sft @ e, Ieclar ww AJer Jar DI wifdrer St 2 B - When we talk about communal violence,
particularly escalating polarisation, we must ensure that instead of provoking, we must try to restrain the emotional levels. Unfortunately, not today
but most of the time we fail to give the correct signals and sometimes those signals are caught and wrongly handled.
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HON. CHAIRPERSON : No cross-talk please.
... Interruptions)
HON. CHAIRPERSON: Nothing will go on record.
(Interruptions) 4€; =
SHRI ASADUDDIN OWAISI : Sir, I have a point of order. He has used my name. ...(Interruptions)
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PR & Bl U 3efl arT Y ol dier uredl, amel w1t ol ordl 33wt oY kind of majoritarianism apr Sdca Rsn sime, A ag e A &1, a1 ota i 81, A Acel i
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gl &g aar ot &, sl fAfderar & afie 3231 garar Fdtase e &
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HON. CHAIRPERSON : Please conclude.
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&, a1 ag s e deret 3 ... (o)
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SHRI MOHAMMAD SALIM (RAIGAND): Sir, I am about to conclude....( Interruptions) & 1€ fiefisrer Afifbw aidl drer a1 &)...(waumer) & o ygor Wfdfba
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HON. CHAIRPERSON: Nothing will go on record.
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artotolter Fsmafer & arGier Sfl, 3 deR @Y S a2 alfény)

off F519r Fotet ¢ muler Sft, & v @ @ o aeen g B d @ sl ar od der g ... (@meer) # st Yuee FU A el aiedl § &5 e 5 &t aid
3)...(cmamrer) amcvfter yerror #idf} oi¥og, #ildl oft of v o1 Tuse Fu A wid Uz war R 52 Sor 3 ST DY cirEl A A« g e PR ot cfes @ At ag L. * @
8. raemer) 9 smuet adron At § 5 Bogearer 3 sivog Atdt ...+ 3. (<wemer) 2 @ iter At 3od I 9 ame &, cifdper arelt w1 Frer aren Sit aia &, Boger A
IADT ST .. * B ., * [Rogarer 3 Ben ifep &)...(=Kwmor)

Aotollzn ATl @ 15191 5fl, 3 args b Rl cfes @1 o @i dfifse)

&€ ()
HON. CHAIRPERSON : Names should be deleted.
...(Interruptions)
Fretoiter Zmemmufer @ i, ama cter dfdw,
&€ | (czraurat)

Q. FHiorer 21 (Tarcar) & A aen ara 3 s wfeier urdl feft @t dreret ordl &t (Sraermer)
HON. CHAIRPERSON : You are a senior member.

...(Interruptions)



Frtetolter Jamafey ! ceflsr, ama dfde

€| (caaurer )
HON. CHAIRPERSON : Please sit down.

&€} (ceraurer)

oft v v sseanfern (Gifsifeir): aetor Foret off arcd aepl &, arcedl arer 33 3@ &, fooq A1 Bb saen & wsen 2 @b oo 23 cfiRp ©f o sial clolt aifd, sil Jdel o1
Ao adl 3, ue werua 3 gadl i 2 3 s [l oft Jwanfera gtee @ amsjer a1 yRiel w3 Iogel wal b J€; # B)...(auar) s et 3. ()

aretolizr Fremmafey @ 1 gieq f3cfle war & fere dren &,

€| (caqurer )
HON. CHAIRPERSON: I have asked for deletion of these things.

...(Interruptions)

oft . v aGaaiferm & 3otor oft, Ut ancar sior ferars Ster 3t gam,... (&aer)
ATeloilk1 Fuler: ag gies f¥elle o1 & e da e 8

&€ | (czraurat )
oft 2rSter ¥otor : Al Aidlcw, ot ot Ragy w2 Rren 3. (swaerer)
oY o1 AFaATor B ML BN R, 3P 3T wadt & ot A Jorept Al arersr dlejon, ot oimal ordf ciom ... (o)

ammafy w@c, F amuds e A Y @i wearr s g, of HRaw qedtaun aiat Al aidwars B Adsi asA 3, o g, qedte siriwarg B sl asa §) Al Rog,
qedtasaur anciasars & o 3ad oft rsener Bia oft aie Jor & wnft cer RAAd &) yf¥an qedtasso & avicarg 3 ot Sor & 9l eltor fadeh &, Do ordf & 5 A 39d ugnn
3)...(mmen) et 301 2 R st ol & sige & A 3, v o usa o gam 3, Afdbor dem o At fpa o Il A oEwrEm feedt o 3w SR o GEEm
f&ogeae 3 as aKcT gam, a1d wEIeTg 3 Gon gaN &l A Sei-wdl aft I Gel F3 BY, IADY of 3, of &, BIE ALt ol D Awar B Afdper AT A Ioar 2 fib @@ 9B W
a1, oft &) #dler b 3icE ®: Al 43l §Y, TR IoWD! SIRIG &R Sl AhAr 37 ... (wwmener) # it @1 o ordf & 281 §)... (wenor)

HTGToIRT ANTURT: 3MUCDT TI591 9l 3l

8€| (czraurst )
HON. CHAIRPERSON: Your time is up.
...(Interryptions)
HON. CHAIRPERSON: Please sit down.
...( Interruptions)
HToToflT FHTATRT: SIIUCHT IS X9 )
&€ | (czraurs )
HON. CHAIRPERSON: Miss Mehbooba Mufti.
...(Interruptions)
HON. CHAIRPERSON: I gave you ten minutes.
.. Interryptions)

A9t ssaat Aueh (3rcodaeIPT) @ A3, Sioll 9l 2 3B &, a1 BA didl?... (eaer)
Frroroiter Zmemmafey: Fol e o Prore dicol @1 crsa e e
&€ | (czraurar )
HON. CHAIRPERSON: I have given him ten minutes.
...(Interruptions)
A9l wrsgar Awedl @ 3, saol oz A & HA die? ... (caurer)
FteTelr Famafer: xrsal off, amu difeng

off aiféermision WS ¢ A s weon & [ ¥ofal off JMvel AVl doacls @2 3B &, Joiol S) el @ W dodels Gl B fw AW, (crauer) Let him finish,
...(Interruptions)



aretolier Fmemmafer: st i, amu v fere 3 wodds oy

oft FrSt9r Foter ¢ AT aElce, @ U AR A Aol d UMD AT ol ABAI §) A MU AEE DFN 5 Formprewz & acon, e, Rpeaas a1 wdl H acen
a,...(craerer) oit feogzarer &1 Brmer d ordl, afe 1984 W Goll &t A arer w2 &,... (craeror) 3 521 @Kt @Y waoll AIGAT ... (o)

JporusIoorE & aen gan?,..(caeor)
rotofer rsmmafer: smeh aits arer Pasis df ordf om 2 8

(zaemst) +
18.00 hrs.
HON. CHAIRPERSON : Nothing will go on record.
(Interruptions) a€;*

ottty AANTafeY & 3B @S are RasiS 3 ardl o 3 &) amu do Swsd,

(Interruptions) 3€;*
Ftetotier Jr9mmafer : smucht ar f¥oors 3 ordf om 2 &

(Interruptions) &€, *

HON. CHAIRPERSON: Hon. Members, it is 6 o'clock now. I have some more Members to speak on this discussion under Rule 193. What is the opinion
of the House?

...(Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Sir, not only time should be extended, reply should be given tomorrow.
SEVERAL HON. MEMBERS: Please take up 'Zero Hour'.
HON. CHAIRPERSON: Shall we take up 'Zero Hour'?
off aifeerenrsier wws9Y & 2ot s Sft, amu wet year wier B are fyvend & i .. (rwmr)

are et (oft wsroner Bi) @ wdlay, anst it aiférter awanfonT e ag asd & Ry offdY aifaz 3 A amat giey B ez @, amel s H el O Ast 3o WD,
safere sft S sifaz yraser a3, st &it @S amufey ordf 3, ... (craurer) Aftver & arem & b afe aal grver g€ & o ag aal acoft aifde; Breor sft smorofler Figeer st amor
croll arecl 3, 3od N1 clol OB orrsier amudh gt frerofl aifde) @ sardt amign 3 i sart: uffkmid steet Bifrees a&l suf¥en odl & wa o1 @ orax &, 326
stretas3t 7191 anft oidf 3, Aot wer st oft i den, sr-dllor a3t B arg gAY & B ... (eraener) wer RsoRn vsagsdt wdd B dow A6l dt 3A I Bt doas 3 s
tharen @52 R SR o5 et w18 aat ava g et &, @a 531 e wlan & iz [ieaelt &2 am aat adreft 27 s et 3 117 el e vsassr! wad & dowm i
8l SR, .. ()

oft sifecrenTsier w@rsa1 & Jsmene Bis Sft, 7 v aciffisbomr aedr §) dfe wa Rsprt esassEt @t o 8, siifere adwer sifr & @i 12 a51 o 6 Taf 3PR o & A1
53 2 ol o zed it @2 A &) PR o odl e & dl 3 oft g1 Bis &, oia 31 oft 331 aerel difae 3 st IR 3Rt a © dife

oft arstoner Bis & 231 S, sardl v ssiadl 2 75 we A7 2 @5t aw el u2 ordl §, s31 orun dal Al aer 6 at od 2 Al &8 @3t B ae & ar wdl 3 .. (sraumen) s oy
a3 6t aNftferrer & efifsiy ...(wmumer) afe el dewr asd 2 ol et oft £ @7 3w &, 731 s3d O aufey s 3) Slaft 53 Aol 6 AgaAl A ... (cuaener)

HON. CHAIRPERSON: We will discuss this matter for another half an hour, and then take up 'Zero Hour'. Okay?
SEVERAL HON. MEMBERS: Yes.

off Bifdraion o (aitgst) @ wmmfér oft, I wrse sifw andz 3

HON. CHAIRPERSON: Under what rule?

oft Bifdrestoa g @ wer 352 wammufy oft, uoy anca Sft o ) wrge @) st Iodial I &3 B @ wdl wa 352 w1 wed e 3 @ 'a€| refer to any matter of fact
on which a judicial decision is pending.' ...(craemer) g1, 3odiol icfl oft & any & war ...(wa@umsr) 3o Al 3 war ... (@) Iodial eI oI Sl B e
gl ...(@aere) 3o8iol 615 @iy 3 wal [ Joren! wdf)l aon e awm,

It also says that a Member shall not 'make personal reference by way of making an allegation imputing a motive to or questioning the bona
fides of any other Member of the House' ...(Interruptions) 2 clail weerder whw... (=) dia? 212, A dlel eavar oy ...(=Euer) 352 B dea AsemryR
ot ot aruerekt. .. (crenor) ag ensor sft vavier whve, ...(w@aeror) (wrenor) 3odiol wal & s amerelt @ Jicft @on e ... (wraemor) safere A Gloil vazer wi¥v,. .. (@)

HON. CHAIRPERSON : Please take your seat.

a€| (Interruptions)
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a9l saar A (roiwdoter) & 2R, AT W 39 agd Aacaqul 8 aelifts Stan fs 317 @d pfeear o adqm Ry st depnal @ st wmerms sidt 8, sorw! @S Aorm-Sor ordf
BT &) @16 et ot ar ordl &) @16 at 1947 31 @ar an a1 &) seiwcolcedl, &1 s3] 52 fem Diica ordl @2 ue &, a=iifds gy @t wscr Foifder aidt & [ s oo &



ez 3 @ cltor a1 a1 & siiz snuds A2 I GGt cler AT A &) 1Y T 3 WE sAl Aad agl il & 5 s srrcll 7 6 avw ordl ane &

a1z, # amuds amret vas B3 sxren aiadt & g wmer usdt A @ttt o oty asi A awderse f¥er A &) gar o PreY; gt o ot 5 9/11 A arg aen aors B R
apident ot aal 22f¥e sAA Aw Bu? gen amuds urRt aga ¥¢osioc divr 37 Jodial war R gary ura dior dt & afiz sarer ot 2@ ast &l 8, as sadl ansdibies 3, sary
FpRAcTTal it &, oft gy 2n &) awn aote & Ry gany yeas 3 o aardt nseiiffear eaqeper af¥asar &, a2, dr fifdree: wnsa w 4 2, soro amu aiférny, amu Bars
foreoifere, fect avd ameit 3t sra weafts 3t firferdaft g€, ast gforn I wiot-adter 31 e ersat I fore 3, arew Fordt 3 ga? Hew @1, SEI-weAly 3 asr wi Wi PRI st
fiiferde qoror b fere ordf amem 32 arasjg 3y S, o oft @l seren A &, 24 62 B sice Azl sl & Ry ot aren we 3, 9w &, $arca ) apR amudt el sooft
1ot & A 24 62 usel Uep! $A ar¥ I el ol uen aen? A fpefl ves uidh Bt ar ordl @2 2§ as Wer g o A A JFA 30 B , Biowl o A s, Bew
ieir urd & amel eiell o oft srell 3ord

I3, 331 AG Baell & [ SfEen &1 St asstiies &, R fgiiesa &, 308 s aom 3 ©F rerr o 3 $fEen & Sh vecw &, SEi-omEl bl 3wl 8, & 3ot
foreprra &) & 3orep! [¥rep1e &l ol &) & uadiectoric @ farmre &l amw &

A2, GATY aew > angoiiifes A5 A aF woeprilz wiar & - 3o Yar Sft sfie war.uw,g3ler anu fibear $sadtar 3 3fkm, amu wdf fvaft Gles 3 3fav, et agstiffes o
22¢ @I ADIEC oldl 2ol Ust, asi A BA 3 A1 &7 aer, wsl 2¢¢ aefiordt anclt 3, it is not only about Muslims; it is about the common man. apr @ sifla ancafl
gferzr F29rel dett SIeT & oY 32y AT a= A At 37 gandt afta=d @1 2y der & A yferar 22omor anet & o awn aenr 37 s amcrar Ansolit¥esr @ &) g Sreft 3 3R A
fiforees 2msa st S &) A sords @i 3 vw ant swerdt § 942 wic: sdion wad & A Bis oft ora Bicr &, & st wed & fo qudt sy, g, 3§ o aeren gan, sn ur w2
do a1 dl o gany 89 [Fiféreez &, A diw Piféreez &, sodlol A= Wol @2 & geren & d.dl.Ris Sft aen @ 87 smu snse, fier w2 aa @2 &, a1 @sr - 1 was disarmed.
3P 3 3 Seoft waiASrel 8, $3 ath AU &AiX B9 fHforees &) A1 Aroton 3 5 &2 ¥ee, PR Ul 3 TSI ARI SR Al ABRAG, FeC aell @2 6l ff) IPr A2 smudht welfiea
fraifeafeert 8 St wcfior ans ot war) slorerer stPlorel w3ler o @f s g€ Why are we reactive? amor @ Ruagmr 8 sor €91 a1 s, why do we not find a
permanent solution? s yiectr @t &3 v @3 mids wal o dom of 8l FET of FTFAT PR Ganr & Al cpll @Y 3w frel @Riifds 31 aaft 2 & s eell @ w8 A Sen
& 15 aai @1 varwaai, asi @1 giert aren, asi @1 Brees, it can be anything. It can be Congress; it can be BIP; it can be SP weiifes @wal o a5l <31 w3al arcil @ a8
arteggr et & R galy 3w o 3cer Aot aren ordf 8 How do we do? s gur Rroear ot &3 seron arsiger @3 R and fasg &1, sperersmat &, Braa &, B sy srert 2,
fopaft &5 smerdu &, fasaft A mer amz-grerd A1, 33 sanw By,

as§ el A arer &1 2 et weflar i o et [doror sifw asaeorer Hercat, aga 0¥ fer cme o, i 5w o) PR sor Rid ol gam Acae wid & RAd, aal A swer 3a
uz awer B3y e Ren? anudt 2rcaz asaidt & RAE acft & By ansatifddlsr Roaal dasas & Have we done anything about it? No, a=iifts alail crew 3t asdl a1 e
uw #f¥orG BRI 38 81 8, A dic diftfeawr w2 &, gy aemen d% 28 A 3) A wea & fp g arg 9 el dide) s 3wt die BrePy India is a nation of secular people.
Jper2 diuet @1 ot sfercact dorr fr o &) 3 Adser: ol oI FT ot $21T61 © dwelw Aldt &) 18 & e a1 f#eg 8 arg #cmel & ae Bra 2 ai sard 8, ag #eEa
A5 ol U2 deell sl digdl) a8 AST dledl 3, [orcll agar &, ueft arsar ) They want to live with dignity and honour. a1 & szt 3 sit e fia w2 @ 8,
el w1E fpen, w1 fopen, 3151 e & s Bwera 1 ane sueft anféw, as aiéf 81 281 &)

uget uifefendte afte aflaachisr b v ar & sdlaga €1 s &) semwrdareedt sra sRlractt B slagror A 260 &, safen &9 oft aerr A &

asi wosftd dfEedl & art g&) wfden oft o oft arer By 700 woafth dfSer a2 anzy 50 sonz szrewor ot oY oy omy AR Dl b efor ot o a2 ). (caaer) Please do
not do it. Do not make it a fight between the two of you. No. sardl Dfieft & eltor oft aiiy sr; When my father was the Home Minister, my uncle was
killed; when my father was the Chief Minister, my nephew was killed. =1z sz gan fp sta aveaftdl dfdedi ot asi 3t Braseron ust, sMUMY Jo1 U2 {123 31 IR, AU
I8 oPIE & dl) MR oI AACHIE! asi A foresel d 308 e 3 sele ol firefl) der, w18 andwadt 8, $3 et ... (RaErer) 3t Y Wty @I gne are, BRIaR B
arelt Uy #ee 9 Sl 3 ameft il daer 3) 33 @i fOrprid ordf 3 5 31 Jees I cller Ay e DA @2 &, PR 3A BreRi 3 dl Brresn A 3 ufer aren fsaft ¥ a2 o 2,
3 woaftdt @t el FEm &) 33 BraIc &Y sARI bl B e Po ofdl 3| el woafts AR &, & wdl Tt o & Al U &) PR 3A el DT ot RBied 8, it gAl A BT
Rrem &, 331 diuer sl @omse, e & arsstifycton oft am swosh, ISttt oft am smost

AT FElGe, Mol AL Al el @l Hial e, 7 snwhl aga grapeie & dor usdl off Jrswener Rig Sff @1 o fRRr @5 sod we aga suer Redcrl & awiifds

Ry

srerwrdorectt st A uE IR wil §, e Vit oIS g & it ol Soft aifde) e amud tRw 3 anuer cust oft ordl wey i adt weelt, wea & -
of AASNA ) fie S1aNd Bagaeiet arel

it grzrat off a1 38l sraame 9

33 & Wi e anfep)

AoTotiT Jstrafer : frsfienic ga Sit & wge sii an3 3 3pPR Pw sifesiagmoiad & dl 33 vaatst @2 = sy

*mll

oft aramrglor aidieft (Fewrarc) & wamufer wgleR, 3 snuwt g § 5 anuet st dreror @t atent e F Brb da wrarera Bograror b il aif¥ren & et vxon ae a1
g 3 swfte aven fb & Srma 3 2wRT A JFareTa B orma S AT Al asA B 2 2 s v shfdea A @t sdfca R smey 3 s sifye @offy gifiaen 3 gwon
angen fop aen w1g ara @t ordf 2 fp Sra fisat aren warer 8k &, sy Aew & o FeRY @St TR et anten werrer &7 arn A ard et oidf § s s fiseet arren
WATGTT 8 & ot Ja ast et yferat @i aer &7 ola aw gfery 3 aamr aawt 6 genseceft aidl eft, a smferet 81, aftr &, g1 301 wenea @ Aw ardf WA aRr A
a8t arer 3 Ay & aeiifes gadt yferar wiel Seigperar &, uifdierer 2t 8, gferer wizl 3t aamm aawi o6t spnsegeft T fore aer wwr?

o ity gifiaen Arsa A A3 et ywoll aiEal & [ sl gepare o g ellol fvan, s darol A arer @) 3 b 521 Aret anu eier 12 e wdls $ud 2adiet dadle 3 38 &)
el et 10 e asdls Bud en i 51 we 12 enza oods 30 &, w6l @) drx asiis B @l ST sl axellen aert s 8, smuar 3wfle sxd 3 spr ag WA aeen
3201, [og-aFetral MY AT T Wel deldl 323, BIBI-GAG deret 3831, il aen B fifrses wmea g snudht Brdrerd oidf 8 2 &) e 38 U gemwt Sadst snu i
FFifte @3 33 &, a8 TN D Brden? g # AU U2 8IS g

& o [Piferzes maa A a3t ara gwen aigen [ & ast geerger & [ oI & aftaifdsrer waer of St ara @él 8, 3ediol aga 3icol [van) sogiol i #ft waetn &1, as adten s
AT G21 ATeT A oK 2§ &, AR TR A 3A ere) A ayerfivar F?7 et areter 3, Gpare 3IcEr §) 31 3N G 91 &) MUS G U GOW SORM ) MUl afor 9 2@ weraz &, A a=n



3 Fordhl art A HAfd® 3)

121 dlen Frare Ag ygrell A&l & b Bogeret ¥ Bl waer gu, Joidbl saarbl idtoer & Rié aen wadl 87 =il adl 33 e sen? asily sif¥aen s, @=n ag a3
aret a1t ol @ s amere1gz B saarid @il & RAE 3 Brer uféra aidY w1 RBrag R orm, g ana an ggpare o 33 §ofe, Aser ordf feen? 321 verdt @ Gie, Arser fEen arm

# amuds amew A asffy gifaen 2rsa A uiaar rarer w1E g argen s awn s and arera & R vas sorve el bt werasre &t wiser amuds wrer el &, Sit andedt wr anfiare &,
3 U2 AN @ 3 & R P sl aress A1? 212, awn Ag an s odl & R e altazr 3181 & ol E gpara B urer o sridl gwet w1y 1 aregies 3 30y B wa wr? i
3y Sif¥ 3wt arfiaen 3t ywor argsn R amuds @i op & AW &) A A As acten G, v ar Ben @ dfe R s dew i Rogeamnl 320t @ w&d, St fdog,
el B AL 8) 3PR UG I & ol 31U S Ao D Mol DI TGel SifSTe) IUP 3% e & [p 53 e 3 fFog &)

# w1 Fraret gpaa A, asily gifiaen A wan ae g [ aen g a A8 ol 2 v snudbt & Bres smeelisderet & el aeret 37 2 15 o1 eI aeT 91, Al JSIbIoloR Bl
WG @3N AR 31U S Fafbas 3 aoily arfaen Area ana =) 331 &y 3 gl

31 amrerat Jranet g & R 3 € orofter & oitor wad & b g1 25 apra B fFer donw ansdt 3l aRiewGl oY o wof 3 sz ARPY awr My g2 gaftas &, ag g
a9 acTrsdl) A R ggell aisan g, aelifs aimel Ay gae @2 3 &) AU FaRIel &)

Jr21 anesai Farel g A A6 & R aen snueht angdl Rk gl¥emn aorsilvil u2 oo 2360 & Mz anu sl qads a5 age ueie smmuz dasdl @ ot an aere off @5 &,
=i 3o u2 oft anu orsre Xt ordf 3xE?

1 3PICTn et HAd A AE F 5 = amu 3 Aew B qRIsngE MEier A Siel U weel-omxcelt B s 2 3, @ anucht gasara wislt awsiadt @il St fifdar gemdeh,
AP wep FAe Uond gpar I e o 21 3 anfiadt Jrarer s @2 281 §, T A D2 1 §) 3 Yool Aledl § b @Rl s ard A#dl & b amu dpeR W on g &, R
Rl Decil-aIRdel U2, 31 enell O FUR M el DhoR 5 AGel ) @ollkiel ! U DehGR &5 MGl I dl Goll i8], IPR AIG 2w fip How &I gforns weiz a1 skl safee
& gpaa A ...(cremr)

adtge, & awdter w2 2@ g) ... (ciaumer) d g 3 ol aladl § 5 A3 T @ denize, ARG BT €91 aelize, A fiferzes of Afla o1 o Reaas urar fsen 2, awn am
3ot uferar aredt ¥ Baenw wagrer A7 aen s Io1ds Baenw wasier Aasy 0y gjeas @1 Wwaiats gif3ier wI? ag gforand} srarema 3

anfiadt a2 ateat ara g 3 fop e anu S Acw B A YA DI SAD A D, FAD! FE B @b FXE A 33 gale @2 &) ... (@awer) A AMUA FoT AAICIT DT SIarT
areAr g A Ay Jarend ordl F, A el aiemmet B wara oid F) ... (@rawmer)

HON. CHAIRPERSON : Nothing will go on record.

(Interruptions) 8€=
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oft araweter diftfese (e Iaz ufer): Ml AElGe, WHREI ARICA W Uh uibiied Adforsd o sid 2, ...(®mauer) s 339 A A6 dal §31 Agal 3 & @ &) d
fora Aot urt 1 3z A Ipad o2 @l ARG &)...(RMHwmer) Fad 9182 U il st 3) et A wdls Ot anarch 2, &) @A Hi amardt aret s o1s2 A 10-12 adf us aga
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am arft &, 33K o1 I TSI 3 IR F) IFE ASOPRUITTDT T8l Bt 3 @A St &t I w2 & &) 33w A1 FolR WA FUS @ @ore ) aal fwer 15 aut 31 fam Jon iz
dfoidt <t 2rem &) o1 Ear eilor 2T A &, A wal oft diguma ot Bt 8| fdog, Af¥cm, iz afie arht it Gl @Y e eI 3 &) saen areT Rear 32t 9rs2 3 G ol of
ol %01 &) sefoll ol B arasis, A sl arot &bl va adelT A el 3 IoTall arE &)

Al wEiG, s3 Fgel A aurcdl Raermar a5 arz 3 v 3P)el srar 3 was asast g3 AwTan e e, S il ordl em & fSronen @erren srm 3iel A A8 A4 SO el A8l b
el o anfdfas sdoin ssasiel al wid e, ot A aal oy wam &) 3 oo & 7o fggad s 3 fi¥ew smsed & giey sereft srcedl saon &, a<ifds Brar f&or aured! Baeror
I HIHE 53 Aol 3 arrem, 3 B gy Bot wenmeg, & it xmrei o |, siEl swar ud aerdt 3, aga AFAreydes IorE) 3u e SR e 33 $A el O B AR FHIY
9162 31 o1dl B3 e

rammfer wigtce, aiFas e A sraRyaw a1g f&eg 81 a1 AICIIel, I 3ot 31 anféfas araen wa & Je1b aral 9 farprr B ard &) g <ier Forat R A ©F, sA A b e
asf & gar @t Aad &) gor Janall O e 3 waft anfdfes aen ordf ssRl SIEt &) safere ast fdeg i ARl 9 swrer dtan 2 3 1 A @I arraza @en aredn § b
aeajElcl GG RPN Fxol I fére f3ra Jar g1 AerTer weett e 53 Agar 3 $A @iz 3 ot oft FAblorsar crm aven, St oft st 3 et dAforew w2 ok forRM SmEen, A
11 &H €19l AT ) aaeplol aid) Jlfcras oilsll u2 deer e 203y A [9a Ao urd] iz off sga St &) aew A ween arem & [ a8 S enfifias s1a6ln HSWIer W1 B acl
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*mi3
SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Respected Chairman, Sir, I thank you for the opportunity.

The discussion is about communal violence but I would like to speak more on communal harmony. I come from the land of communal harmony. I
come from Telangana. Here we call it the Ganga-Yamuna {afijeeb. We never had communal violence until 1956 when we were a separate State. It is
only after that that we had some instances and we believe, they were politically motivated. So, all the communal violence we experienced is actually
political violence and we never had communal violence.

Our Deputy Chief Minister is a Muslim. We intend to give reservation to Muslims. We have Dargaahs where the entire Dargaah Board is
consisting of Hindus. We have temples in my Constituency where the pearl necklace to Goddess Durga is given by the Muslim community residing



there. Before that also our Rulers, before Independence, the Nizams were very secular. There are many such instances. We are inherently secular.
But I am a Hindu and I am proud that I am a Hindu. I believe wherever Hindu philosophy is prevalent, there is no scope for communal violence. Let
me explain.

Hinduism is an amalgamation of multiple philosophies. There are some Hindus who say that he prays to Lord Rama; some others say they pray to
Lord Vishnu. But more importantly, we have conflicting beliefs and philosophies within Hinduism. We have on the one side the Dwaita who believes
that man is here and God is somewhere there and the two are different entities and the same Hinduism has the exactly opposite philosophy who
believes that there is no other God than the God within the man. We have people who are agnostic and their Hindus. In South India it is prevalent
even today in my State and also in parts of Tamil Nadu where we have people who are Hindus but who do not believe in God. They are called the
Charvaks. They go from village to village and preach no God, no God and no God. Hinduism is an amalgamation and is such a wide and open religion
that there is absolutely no scope for communal violence.

A DwajtaHindu is closer to a Muslim or to a Christian than to an Adwaita Hindu. The problem is that in such a wide definition and such an all
encompassing philosophy or a group of philosophies called Hinduism, where is the scope — unless it starts narrowing into fundamentalism.

In a charged atmosphere, if I am in a minority, the very presence of a majority makes me insecure. In order to keep communal violence away, it is
not the equal responsibility of every community, the majority community has the greater responsibility and now that BIP is in power, I think, they
have the capability of ensuring the responsibility provided they do not start narrowing the definition of Hinduism and something that is newly
invented called the Hindutva philosophy.

*mil4

oft acwdler arsrar (erardl); aga A aoroftar gl ot arcot dlten &, A A 2w Agafbes §) Bl 71 g & Ro gaiy 2awfl oft, i sordY g% ardl avzen angenr e, A and &, &
30TCPT GA9I AeTal Wl §, s1el Bietianr §) a6 wegorer arrca w2 aat & 4 3)...(wmaumr) sardt urdf B e off Brore e weis 3)...(smaurer)
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eflor u e 8191, ot fepl & aen sgoAndt ordl Al adust @1 vareE don, adl sarl Rogramel &I asslla 3 s aw sa elar sAbl Al ©E, A Hgew A eer wolt
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*t32
Title: Situation arising out of non-supply of coal to Thermal Power plants in Uttar Pradesh.

oft eriog aca (aord): mmafer ardica, o anuds ameer 3t o R & Hat A} off wr o sa2 ySer B Regar 2rzen G a2 arft won aear g §21 gl A gl af
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*#33
Title: Need to confer 'Bharat ratna' Award to Late Karpuri Thakur.

oft arster Forer (Fdtaer) : asmmafer Sft, smorotier aeaictt Sft 2rat &% & sz smea ot ot A Adfdre St awTeT 3, 3 &H DI Aowollfer ordf W & Ser B ot AEYFW BT & =
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*t34

Title: Regarding alleged irregularities in construction of road under Pradhan Mantri Gramin Sadak Yojana in Sheohar Parliamentary constituency of
Bihar.
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w2 & Sl bt aféer ¥z @1 gian 3 it As frfdia a1 gbt 8, as oft amelt-argdt ) ar: IvER A Rl 2 e 3w Raferl @ e # 3 gu adader decae o
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*t35
Title: Need to provide beeter railway services in HoshiarPur Parliamentary Constituency.

oft Rrorr aiven (QRrIRYz): el oft, 3 amor 2iwdier 8l B ar Arorolter Ye1 il oft ugaren arsr & W sl i ARRRYE 3 AnE 3 v & for Jor ot & 7
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Soolfer @Y 7 A A1 w3 314 At 2 R wsd ot 2 Ay Ay 3 et o, st 3w diedl A e JorBl Stz agolt afdy eft aw A Arewa, vai Ff A Lot wr
o e B2 gdacy Jgen [en ol | s Rresas iz aagaz A drerar 2oiol U2 $ol o1 06a de [ven o 31 &) gan alie eist 3 off <ol aerdl #ff, 30 oea Aw u F|
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*#36
Title: Regarding irregularities in construction of a bridge at Mahesra over National Highway No. 29E connecting Nepal and Gorakpur, Uttar Pradesh.

<Apft anfécromer (siREryz): eiae, 3 ARD AP 3 D Jid AGCaqul AR T TG AGel DI LTl ARDIIT @2 261 g IR0 AASkT ey sieFayz & I Aswiet 29-§
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dhdlame gora Az gann dfie cepEr 6 As 40 cra FW G ga aprt Ay B <t Afpor it g P e Dol U5 261 & A I g9 ces Brafor Rsier w1 o AswEAret
Fis &, 3ud gr1 v aflyen ygfitt & SPor o e el & & ok siiz uia o @t o 2@ &) 3wl i 33 Aq @1 ww Aere off ordl gor urn 3)
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*t37
Title: Need to provide modern irrigation facilities to farmers of Jharkhand.

oft zflog, oz aw3a (Bii¥dis) : sl Asmfer Sft, A 3muds aneew A siexds Yo iz xnaw: Biiydls die an g sl A A snen g, el 1400 Breflafies aifyor g8 2
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*t38
Title: Need to confer awards in the names of martyers who laid down their lives for the country.

ol s1aTeie ate (FieTeez)! AToTolter arammufer Sft, o wep B3 G Mrea Irol U dlcloll A&l & Sl irsiavel JRAER 3 3) s Jor & S aga a3 a3 smars:d &, Jolevl Iskellierepaon 8
@1 3 dgal IsToftferst elter & el 3 e Ravits @2 & an 31 amer ot an 32 &) anter 3 s A rarset Rrarel 31 e oy &) s 2car arans 6 St an g @ 8, 3
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*#39
Title: Regarding rain harvesting in lakes in Kancheepuram district in Tamil Nadu.

SHRIMATI K. MARAGATHAM (KANCHEEPURAM): Mr. Chairman, Sir, I thank you for allowing me to speak in Zero Hour today. I am once again
thankful to my leader, hon. Chief Minister of Tamil Nadu, Puratchi Thalaivi Amma because of whom I am in this august House today.

I wish to raise an important issue regarding my parliamentary constituency Kancheepuram. Kancheepuram is known as the "Temple City'. The 192-
feet high Ekambaranadhar Temple and the 100-pillar Mandapam in Varadaraja Perumal Temple are very famous. Kancheepuram is famous for silk
sarees and they are considered to be one of the best varieties of silk sarees in the country.

Kancheepuram is the first district in the country with the largest number of lakes. It has more than 200 big lakes and ponds such as Maduranthakam
Lake, Sirudhavoor Lake, Kolava Lake, Thenneri Lake, Uthiramerur Lake, Thandalam Lake etc., and the main source of water for cultivation is by lift
irrigation of water from bore-wells. The main and the only source of maintaining underground water level is through recharging from rain water. The
Palar River is the main source for irrigation and supplies drinking water to the entire Kancheepuram District and, to an extent, Chennai.

Our leader, Puratchi Thalaivi Amma s a pioneer in the entire country in harvesting rain water for agriculture and public use. Puratchi Thalaivi Amma
is the first Chief Minister in the country who enacted a law that every building that is constructed in Tamil Nadu should have rain water harvesting
and recharging provision in the building.

Since a large number of lakes is available in Kancheepuram District, it is a natural infrastructure that is available to store rain water and thereby
pravide natural sub-scil recharging in the adjacent area of these lakes. Therefore, my humble submission to the Union Government and the hon.
Minister of Water Resources, River Development and Ganga Rejuvenation is to provide adequate funds for my Kancheepuram constituency for
deepening and desilting of lakes in Kancheepuram.

*40
Title: Regarding conversion of Lahoal — Khunsa State Highway to National Highway.

oft ez Aeht (RBgp1g) : amoloflr awmufer Sft, f aga sscaunl R & aew A6 @1 el sl wen as & 7 Fgere clamaa & A ana g s 8 A odla 63
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*t41
Title: Need to sanction the proposal of Gujarat Government for development of Sabarmati Gandhi Ashram in Ahmedabad.
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amaafer & ac w2 adler a2 iz e adt R Aacan sndl wr sraafy ang@ &) ARy angpn I Peitvr B fere spRa wwr of 2010 3 didtane yzqa faven em
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apre R of 2010 3 v Shdlame 21 snew & Ror, w1, susien sz cfs ¥piter & e dsl off) s21 snew & dlas ot 3 oish Ber 8, stai A #awcai sl sft o
Gist ooa fépen e, 32p Moo & féw sl gaerel @5 a@) &) snopt & dio uftefl sk w weagar sita o1 i @en 2 s v uend sz gorren ) so1 Aeft & fow
367.07 was sud @1 Sdisne sprra war of 2010 # g B 3

ARG, A AP AT A Jpr A fordaer 2 fp Atvepleras siqrera s Sidlam @ ofty 2 sisy @3, mifts &1 waTca siielt Sft @1 vas st gfgisier & A sie warean sndt Sft
& St was adt Reree &, sam o w1 vw sitea §, 3ud R i oo @3 21

*t42
Title: Need to accord clearance for the construction of Dr. Bhimrao Ambedkar Monument on Indu Mill land in Mumbai.

off v1get Zater danat (FFad SfAIvT 3esT) & AR AGIGRI, MU HSY IGeDIcT 3 dlctol T Al e, $3p 1w & 3nuwm) toemre a1 g 2Afderer Bmeiiar smea Jcel s1.ferm
IFASD DI AR TR Foas 3 Tolfol b ol e gl Dt 3z A fwet o adl I idt 2@ 2 aen sud Podler aftrse sidl of sLamr AT FASD BT TARD Tt
@Il & HFas & ale I sog [ret 3 o amfed wel & dluvn ciles 2 3 5 ez, 2012 @1 6l ot uig cewE & ad & e o seg Ber B gfi uz 1L A wEa
IFASWT I IAIID dollol & SHIIA DI foraivr aplt dw amesa ordl 2 A1) 31 SHerprt & A2 URIaRv ud del Jdrert 3 3pfl aw 531 ul¥ilsnn @) ez aidf Beer Bt
asts A 2 go7 UfEer 3

aalee, sclter zifdeer ener Ao B 64 el B are oft Aferor Brafar s1. arar e 3ASDE @1 T 3pfl o swad A zenfte ol gan 3 us M Risaaon & > B asror
arreatr @i gforn 3 Jearral @i 3, 3odf W Aor 3 36y caftpea B wly A el @Y SrerEt a1 &y @ sew oidl ) st s Aeps A 2l e St e A el A
aofl-arefl urdt & Sit ygpza &, soreot sltzayul 3ecta wxd &, Afver sLaEn w&d apdsas? 6l asia A e A WEE A & As ot Bren 8, 3o g ifduer R siel &
WU 36l G A el firet 381 8, Aftvor airst 21s gnfoayui & R 64 Al & dieet b are oft sar Jora v sl wamw ol aon b

T: 3T IR A et 3 5 arad 3 sog firer Ht g w2 531 T @Y gorel Ht Asren @t Aifdera freriv Yarel @ oty & samn Ada PASDI B RN IS
dollol a1 ATl gorFe @3

arototlR1 rammaer & off 21gcT 2er Siarcl ST 3oIe o1 fwer > e

*m02 s1.fsdte di.aieidbl o sag o 6 s yoer & sudl &

*t43
Title: Need to start flight operation from Satna Airport in Madhya Pradesh.

oft arorer Biw (wcron) : wanufey srdlcy, wad ugdl A andedt MR @rep @I § 5 el glwmiel 3 7 A R 3owr B ol Ay A anuds e A s IER B
SIPIf¥a 3gSeel dcicrRl @l ealol AcToll BaAIS 3SS I A sars uf¥arcrer Jar 9 NS ol B Hde 3 srepfta w26l A1adl §) M AIPR B oD IS FJICRI of Gl
&5 50 301 garé 3rgst @, RoEl sar Jam Aafer &, 03 sad argst o aedle sar A B ufyarcer oicads 3@ S1S Sl @t Yetral @ven 3 J clfas A9 Sie] AcToll, HeA Y or
3 arrenn g ast A acdarer 3 dgr weRra@ue ®©f uf¥aree s, RBeRldll, arvrell & e sad Jar dmfera &) 33 sard 3gS @ oelf¥ ISl HIerRt, I JAIDR O SR
D JOJGEl A TIae s A6l Ml Aaierol wd Haelor b fere fem gam &) 2Acton sar g3 i [Gefler fra g & 2ot Ol Rer arn ey s A 3o ddqrerr A e & @
Jrectfer uf¥arctol ofcacb 3 2ol sars 3rES @1 off onfdrer Rpen Sme den v sf¥en &t gad arqy yren &t smey &M Ren ww dEiRre Ben 8, sl S @1 el e
T IeurGol & & iR a=t e 3 usi A Eecft, surer, Auas, i smor arel nfeRl @t gard sl A NS oier @t e JFRn A aier ol o & F)

aalee, 52ft a6 3 v g fuer ag & [ i ushar &t wgiel sard argst &) et fuwa dior-ar 21e 3t vas oren efiforer gomRn S Y61 &, 98 AT @ T ol g &) g2 o
sror sl afie feperen Fmerer eden A smuds s A WX FIDR B PG IGSUGT AcerRl A Siofoll aigan 2 216 sard 3rgsT avd ad W & SIP

19.00 hrs.

*t44



Title: Need to provide a special financial package to drought-hit Bihar.

off wherdtog, @ (@ireier)  awmufes srdiaer, amut a2 efowrTer 3 dierat @1 At ¥, $ads R amawT agd-aga towars) #ate, A far A anen & Rerz A cener 29
R 21 <t adle i 3| srat 42 yftrer aif¥er wa g 2, ast Ryl &t arer @bt cerefter &) 3ot Riar ag &t ade 3 3 & snuwmt eenor amar szl & & 3 oft & Swen
e &) a2 Adl 8 aneier &, sral der yaavs §) Bredt A 15 yaovs Jzars B ade # & e uia gaavs gas & ade dF &) vw qew woe], ardt B ureft of e vd
aRRURRI YxIvs @t it yunfier fven &, gardt aew dardt ordt 3 wnbt ureft am st 3 Bif¥era, 35¢, wadt awl, fE semat # s wme w2 258 yEws # ad Wi ota E, St
genfar gu &) azidt sia <t N aAsew ¢o orft &) 2daye, Radlen, 25$, caver anfes aormr aidl 3 uroft o1 ¥ ag 9w &) asi Uz WPR B d2w A TnEr AR B cazen Hi o
3) 9 g FvR A AP I § @5 A AR 4i oneicr A @e A Yenfaa el @1 S AR B Fa A firfye mre AEEf, Ee S e awrer, wadd 6 o B
sr2urs & fere Fammaen o1 @l pur o3 T gu AS® Aub de Yer-giern @1 fomivr waren smey e @ e 0y REr s o s A el & foe Ao anffe G 6t
b1 L L1 1 e

HON. CHAIRPERSON : Nothing will go on record.

(Interruptions) 3€! =

*t45
Title: Regarding drinking water crisis in Agra.

St. anei: w3l (amerar) @ wsmufer sidicw, d eRT e A &g A e & APRT 9162 & smardt 25 e B asi B uroft 3 &Ll ua. @1 ¥a2 i s A A © A
&9 A1 B) asi A uoll 2 crenr ik A wroft 1 D eron o1l By Aot o1} PRI A Aoy asel 2 Afvor §¥ et A 11 A aon o1t gt g Al el By uroft B
SIRICST A A IV i B o1 Al T wroft dor Y arorge &) 20 yfreret dlor Al uroft T A 3, Ao 80 yRrek elor Tidla ol uId ¥, Sl ol cllar 3, A A @t
o2 8 32 &) ot a1 gft g 3t 2t 3, awgon B Rsond arswrser B offa A St et 3, By gu B Ju2 ASEIE ol 2, Ulofl B AW A BV, P B oA N
cresdt &, as oft 3 38 2 s st wrvn awsese i g an 3@ 3 sl 3t e © TR &) 3 smuds seEn 3 Brger wwen s wgpen ot @Y szt ardt &t ool w2
frepRrer fopen sme wgron o1t w2 v darst @errRn Y, BRI wRT AsETad & Jes oft 8 el iz arseeRt &t serar @t ot et Brer wem; st A Jmer e AEEEd
3fiz errerfepen 3 dia 3 wppon aict & fpeny 21 ama wipe st switer ugt 8, w@disr @I ot aner f&en 3 b 32! shva s At fver s 32! Rwla o6 & e mea
DR BoA Iom PR a6l w2 wiewt & six=n ag 7155

*t46
Title: Regarding houses constructed in Red Zone under Ministry of Defence.

oft oft¥at amour arot (FTere): Aeiaf srdlcRn, Y AHadl & gl & wdla fiud Rigas srae 3 3gn fomer & siasla ¥ sier ofkn # vads a3 3 38 2 dpll S sen w
I3 1 61 ARG d56ll aige &)

a1alGel, e s aul A fiudt, Riaas, smac 3 cempeEn v o e gof &, PRI wita ar A uia o o @ 8) of [ieseer bt aoft 3, Rrel asw wwr, fudt
Rieras saférRer asidiverer, [wdl Ridas o erser Sacudic il anfe st 2ivensii o Saciwic wirel #isg fen &) 321 sicela aftrpa w2fdterer & @2 s clsrclt gome
o &) st ufden 3 @ gone weprell @) Risreft, ureft vd 2l &1 fer &t o1 &) 2mft arcorelt @t clterclt giudt Eaer amer oft @wAST A agyer R e &, Afdver ad 2013 3 gorr
WOIIT? of 321 8I7] I 25 Silol B 3(odeid Hiftd o &) g% 9 25 Silol @I &8It 56 21 WS &1, 16 31 3 GEID2 6l Gollk A5 A A arm,

3 S1uds Aeet A FJIW1E D1 Aol 3H AAF B 3N bt won aradr & siiy FresE A aEE Soll atedl & @5 s3 ef¥en 3 5l ¥ Silel @on 8, Sl #ovlel 3D sfocrsld
3,1&nai¢aﬁ,zenxﬁ‘msmﬁ53mtméaﬁ:samaﬁaﬁmmm|



47
Title: Need to provide railway Lalts of express trains at Tiruvannamalai railway station.

*SHRIMATI R. VANAROJA (TIRUVANNAMALAI): Hon'ble Chairman Sir, I wish to raise an important issue in this House. In my Tiruvannamalai
Constituency before broad gauge conversion, there was rail connectivity between Chennai and Tiruvannamalai. After the broad gauge conversion all
the train services were stopped. Tiruvannamalai is a district headquarters and a temple town. It is a spiritual centre. To visit Annamalaiyar temple of
Tiruvannamalai and for circumambulation during full-moon days, Tamil New year, English New year and festival days like Karthigai Deepam, lakhs of
pilgrims from Chennai and other parts of the State come to Tiruvannamalai. There is heavy vehicular traffic during these occasions and it becomes
difficult to control the traffic. There should be adequate rail services to Tiruvannamalai. Howrah Express between Puduchcherry and Howarah does
not stop at Tiruvannamalai. This train should stop at least for 5 minutes at Tiruvannamalai railway station. Pilgrims and passengers would be
benefitted by this. Ticket booking is done only during moming hours. I urge that it should be extended in the evening hours also. A parcel office
should function at Tiruvannamalai railway station. Basic amenities like drinking water facilities, rest rooms, latrine facilities, etc. in the railway
station should be improved. Chennai-Tirupaththur train service has been in operation for so many years. This train departs from Tirupaththur at 4.30
am and reaches Chennai and on the other side

reaches Tirupaththur at 10 pm. But for the last four months this train halts at Jolarpet, Therefore the rail link between Jolarpet and Tirupaththur is
lost. People of this area have to depend on other modes of transport for onward journey to Tirupaththur. I therefore urge the Hon Railway Minister
through this august House that the train service must be resumed up to Tirupaththur as it was before. I also urge for starting a new railway line
from Tiruvannamalai to Jolarpet via Chengam.

*t48
Title: Need to continue the regional centre of Sports Authority of India at Sonepat, Haryana.

off 391 dog Bifdrs (Feftue) @ s@ice, Fxdyem a1 & sMuep! towwdrs Ja aradl & b anuer =) dictol @I e o i AMeftua witfmdie &g 3 anar & Meftua 3 smdla
et yifer2ur @1 v Hserel Joce 3, SEf gy alamn & it formeadt gy el & oft seaeiedl a2 3 500-600 Raerst forfira wu 3t 2l & gfdremn 2q ot 3 e &
# R of A8l A wivrer Heil & yfsreror el @t aceor @1 Bk férr 8) wewr & s Bl I Fumweitr Baenf3=l # bt Au &) «&@l A difdeier, wasst, didbl, pedia
anfes Rxedi & yfdreror Ffermail @t of agen omRY, 321 Raenf3kil & wifdwer vz gfergeer yoma udsm

3T 3 3uch areRA 3 et el oft A seRAe wen & Ko Moftua & diswerer Aecz 9 fAfdoor well & yforern & Jiemsil o smdt 2 S aen a8l A et off e gidre
Afer @Y ot agen Sy A Ao @ Rrafdenern 3 wr gl e 51 s el A 2fiier dor aridl Baen=l sener A sener uew Sfld) a Iecaise et &, ar efdrer A
&, gty Hoterer Aoes A wad sener Baendt uga sfiaas o1 b 1w e &)

*t49
Title: Need to provide compensation to the people affected by heavy rain in different parts of the country.
SHRI P.K. BLU (ALATHUR): Mr. Chairman, Sir, I am bringing your urgent attention and intervention to the following important issue.

The southwest monsoon has intensified over Kerala unleashing torrential rain across the State and leaving a trail of devastation especially backward
agricultural dependent districts such as Palakkad.

The summer rain that lashed the district plays havoc, which claimed eight lives so far.

Sir, crops on 2,153 hectares of land were damaged, of which paddy fields made up the largest area of 1,392 hectares. The crops loss is estimated at
Rs. 9.72 crore. In the district, 340 hectares of farm land is submerged in water. Fifty per cent of the loss suffered by the farmers is on account of
damage to paddy alone. Crops like plantain and vegetables have also been damaged in the rain. Fifteen houses got destroyed and 412 houses got
damaged. Damage of roads has led to a loss of Rs. 5.3 crore.

In this regard, the Government of Kerala has already estimated the primary statement and submitted it to the Government of India seeking
assistance of Rs. 31 crore. The estimate is of almost Rs. 85 crore due to loss of agricultural crops alone. The roads, houses and other damaged
items are involved in this damage list.

In the case of Kerala, the Central team does not reach in time. I would, therefore, urge the Government to immediately send a special team to our
State to investigate the loss, particularly, on the agriculture side as early as possible and give sufficient compensation to the farmers and the poor
people of the State of Kerala.



*t50
Title: Regarding Ebola virus in African countries.

off#rcht Fofter Fotor (@pdier) @ mnufer AElce, 36T ey smsfept 3, onsoiifyer 3, Bl 3 3fiz w1bl SPIE sden P Adiec Sure @ Brer 38 &) agl arre ben g30 3 Brad oru
agl & chat @bt sl oft & afy avé citell oh Ser oft &€ 8 &a il & ferw g2 el U aga RISt Jdcatofter FET Io1 Sl ancan] 3 st awRn 5 cwl 3 as dardt Heft g¢
&) agl amgen 31 sy ar e Staes & Sl ve ysde difdued gt 3 o ol &) A sire? S arue aen asd &, 3ol 3 et 3 S3 el a1 &) Jelsl Uil
gif¥ueer grar grect Rsen srn  afie sradaedt 3ot 3ot fier B Raenw Adae A5 serrst B fere rxmen arsd 3 s16l as dandt 3, 33t 3336a agf A 800 Rvetafies 2 af amuds
e A 51 AEl A AIDIT W1 FFILy anselt &) Rvft B Aar waen aga et war &, Afdver apR s x1g senfla 2 i amer e argen & A feft & frer & Baemw
321t agt sradclt ordf sxen arfde) ard weftoror 2 ag ca 3 &) & anud e won arsdt § Ry @z grar sdiu @25 et urild orn) a foraras 368 $f¥en am
[ 15171 L8]

*t51
Title: Issue regarding low capacity trains formers set up under Rajiv Gandhi Rural Electrification scheme.

off 2191 gourret anGa (ureeiug) ¢ arototler AMIFT AEKGe, 3 U GRT AP @b BIAT § b el age & el Eea A AT DY Iow! B AW Yolol e 3 AdlGH, A6
age1 ABifea amaren &) a2 Rz 3 2sfta sid Rereftasar dtsten  ae eepen 10 som A afto Qe gl wema o 3) sudt asmer 90 gftorer 23 sma 2o 20t 2
3tz 10 yferorer a1fdr 1o w1z @t Aoft uselt 3, ardiew, gary st gy ureferuey 3 aador adt srerer 3) A1 B AT fawile wm@ uB gu 3) S A S BT HPHUT BT ST
& o serofler sl @1 adusistel 83t @oton usenr &) glanwiiz X u & Afdser ageor A5 e ad ufdr 3uereer ol & - of 315w A3 B WA 2, of Bog, v B ury &) Bafer
serolt X 2 o & s aiet g3 Rar 3t glemiiz zema Aot $t asis 3 aifdl 3t sigir &1 arn &) 321 geon i ureférge) & srerrarn aaerz e siz serrar oft s 3 el 3 vasca
BIBIOIT FAT 3T J)

FATotoiter Frvmafer & 3mu fZars adse,
oft 211 gpuret 2nea @ 3 fZais & Al aan 381 &, uset A3t Agan ot ot o) A @: He A At ar @ weal B o Aot §, e A Al it wa-asdta TeEw SA aren 3

AENeR1, 3 2ot 3 16 v afiz 25 Sdie & gRwie cene s & dftser cils agel I WIRYI TRIGINZ AT Al SIFt T & 1 ¥RM US gu 3 B sifdl 3 gRwhiz o6l &, @l
ardla efler @Y &) aifa A ardla ear S aslt aidhe A FarY 3 3me &, Ior) ASI Aol a2 fhen ey sfia sl Rercflassor sen 7 w6 adt well a6 & 5 53 oo A Al
SI91E W SR AIET CRAWRTR ePle o1 &) ofd v1dl 3 s ieten b aeer A Rercfiaau 8 261 3 o aifde B s o Jx ge 63 die dfe 100 die B glawni oo
aifge, afds ag elts A5 A i Ml s3A Asacr & As @Y 91 O arerer &, aer [Aer & awr ol &) anu Bra &y A s &, asi off D & den, s 2l seE v d
difereft 3)...(ceraemor) sa ellston & Rpenoaeot 3 91 @ agacer Aot e g 3, cfévot aiia & el Y sA3 ener ordl Bret Fat 3. (ceramor)

FAeTolleT FHTTRT & 31 Uas ensgel 31 f39ws aamse iz smeft ard otz Hifdm,

oft 2 purer A : wdlce, & A D2 2@ g I afer wg & 5 et wg aorel o1 & b s el @ e Iod ardt frer 2@ & oi g e e gl wfaa & @
8\ (cTEIET)

Jrotofter Fmermafey ¢ anu sy el @53 33 &)
off 3 wurer wnca @ g, Al sl sl Faws sl & 8, puen 321 Fas e diftng
FTototter JmafeY : @ Fde odl &, @s S sifaw &

off 2191 gourer nGa & arsicR, 9 Sfie affaw 3 & st fordgar @ a1 §) A anu frdgor aveon ars g fp St 16 Axdie s 25 ddte O gRIwniz w9t ge 8, ast 65 ddie afi
100 et w1 gjemmmeiz cEmRT S miféds atia 35 el @t e Birer @) 1ia 35 ool of Ao Sz ar fas & aft aveft aify 31 omer 3 amY,... (@KwIoT)

oft aiffaeht e dia (aawr) & #idicw, 3 off 2erpurer Sft g1 301 o1 fwRr &5 2Mer 1w WY Feag AT §)

HAlolotlz1 Farmafey @ fBroies i, amu A,



*t52
Title: Need to revive life-saving drugs manufacturing companies in the country.

3i. zdtor uraf¥ena fBwie (sRer): wemwolla awmuft i, A clo = & shgr & il st e dg &g & sera S e agsena 3 off e 1962
aEdidiuer @) sed A of adldl @t Al I ur garsen S & et Fenfia e em

offorer, Eami-aodts U Bt Fwuler A dar Sor & fere Slaeregre Garsi & fomiar & it gferca 8, fedior spnia & Ipa 3 wer ol uz 3ad! Amemm & fer sz Jor #
AURTBICT 5 HIRI 3 Garsell Iucte] dIdiol @l B fapar el Elfdpol et A g sl oo o 28 8| aost cell Bf Asft-At dioft on 2 2 3l a a2 Aol B Ao &) 33D
DR A g9l & fére 2iae s 8l 281 8, aliftn Sflaerarl garsl « dier A el o a1 ) A yesilz Aier wen aisa & &b bt gfércr sit Sor &I ypifer 3, Jor &bt 2em i afz
a91 A arze firerot 3 affer w1 ureR nfa a1 sraxdt off afiz after an ucer anfde g$ &, it Aforcar @Y, St R gar Asdt oo an 26 &, sreenyforr aavflas A 2mer, oY o
A e yorofifier fven sme anfs Sor 6 yaifer 3 a6 3 ae b 3l oftaer 281 @2 21D amur Bafy 3 af dior & Sftaoregre JMuftel © 30 A §or @ B @Y Jor Jwe A
an smeen gfeny af amuds aneer A aier wa & 5 sor fdica @l ord aaweflas &5 amer g Rvar smy)

*53
Title: Need to take necessary and speedy steps for medical checkups of the afftected persons returning from Ebola-affected West African nations.
SHRI K.C. VENUGOPAL (ALAPPUZHA): Sir, I am raising a matter relating to Ebola virus which was just now mentioned by Shrimati Ranjeet Ranjan.

India is on alert for the Ebola virus because there is a risk that the deadly virus could be imported into the country if the large population of Indians
working in the four affected West African nations returns. India has nearly 45,000 people living in the four Ebola-affected West African nations.
Health officials have said that there is a possibility of some of them returning to their home country, if the outbreak worsens. The illness was
declared as an international health emergency by the World Health Organization (WHO) on Friday and the authorities have voiced fears that the
virus could spread worldwide.

In this regard, I would like to urge upon the Government to alert all the State Governments and the airport officials for exact checking of the
affected persons to control the disease by the Government.

Sir, what travel control measures are taken by the Government on passengers travelling to and from these affected countries? The entire
country is in an apprehensive mood whether the outbreak will affect us in future or not. Therefore, the Government of India should take necessary
and speedy steps for removing the apprehensions of the people. That is all.

*t54
Title: Need to give free compulsory education to children in the country.
oft wiver farerdt (Gfdror Recht) @ wamuftr @i, & 91en wazen & @iy 3 Pw weon A g SAP 1w amuSt AL AR e, AP fere anud ag-asa Uoear

a3, acd fopedt oft Jor &1 10030 Srorzizeen ordl &1 Awa &, Afdvor A foaft So1 o1 100sh aifdwr siwz A1 &) sea A Jgreen o2 663 &) ad 2007 3 a,veral. & dfdw,
Asnfores 3l AT arce &I RUE & appar wxa Rrea agran Ibor 3 1498 seurer uz oy arsa 3, Bien, st v Aifdenfors it ar, @ ag s AffrpR ol
gl 8 31a ag Hfderet B sefeds 21-u 9 &, St uw e, 2002 @) gy s 3 ey 8l gbt &) a8 asig aHd A ag srae a1 6 o: A dige ad dw b acdl o Jw a
siforaret forgm &t smosht aen @rg Fords aen-foar @ Aiiferr asder oft 3 Afdser fosn & aftror B Fefelt sreard 2 ama aft wfdow &) ser F oEmelt Recht & am wF ot
gt vo-um Jagmel A 90-90 acd ds 2@ §) acgeye, Alerds, qeCKPINIG RaRICe, Of ety Jert fier anfé ¥R spiw uf¥ars & sef B el 3 fenedf g 5 sure 3



age Aftes &) It o) s o 3 T St wow ordl 3o &) Mwar 15 aut 3 Reelt # 40 ama cler usefl 2=l 3 e a en & fwe e &) serl aftrsaz cer amo!
aedl & [1gm, 3ca fagn & o aat sme &) @R of $Is Fdy 3 ofiftr ordl gord, 3o BRI 61 A BRIGT IoTBT Po oie Astelifere oo oft dar &1 o &, Kegier 500 sgpa
gotrel w1 aneariol fem afiz 49 il 3 amer 313 gy

Jrammuafer Sft, A1 s amer 3 rotofter vadberal fiifézes A Brdgar & fip o wisclar fifdrees g of wsi diar Fgyer xiierol w1 fBrvfe feren, Aftpor s2ft o & aige o1 acal &
eif¥et glor anfén aedl & Al-arg dar s U A & [ 3o aedl B aifdaet sgoell 3 ordl 21 &) 3aeh! exaven dleft anfdy;

adice, s2ft gasrz 31, aul 3 Ser 3 Rrafdencrd &t sizcen 3 11.6 spon, safdencr 3 12,5 apon afiz Renféel 6 sizen 60 spn ag selt 8, R gforalidt 3 acdl & aif¥ad
ordt 81 &) citer Jepsi fopelt aftez g2 A et aforafdidh 3t ugar anad & aen feeelt i ud gu anedl urar @il @1 3o g o farerdt ) et Aforaldidt & @ice a1 & ase
el 3 oft Xl SIS o131l 3of el 1 Roldb 9kl BieT 3

#AZIGe, el A3I dictol Wl Hil &=, FAd M aga-agd o,

HON. CHAIRPERSON : The House stands adjourned to meet tomorrow at 1100 a.m.
19.22 hrs

The Lok Sabha then adjourned till Eleven of the Clock

on Thursday, August 14, 2014/Shravana 23, 1936 (Saka).

* v P o (e TR vW T T ¥ AR AT T Y s N W T v v v o Hewn m vww mmawe
* IEGY GSGEtE2596395.

+ TEC GICETEIIIeSE T TGI5IEE3ASE e USE VIS,

= 3207 GSCETESSE0Ss.

LR ECR REE R EEEL SRS

*= JEqY GSCEeE353Ges 33 T4353¢G3ess e USe Uind.
* TEGY GSeETE3556SS.
= TG €3G eE35565s.



